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Particulars to be examined

Is the appeal competent 7

a) 1Is the application in the
prescribed form ?

b} Is the appllcaulon in paper
,book form ?

c) Have six complete sets of the
application been fiked ?

a) Is the appeal in time ?

h) If not, by how many days lt
is beyond time?

'c) Has suffieient case for not

making the application in time,
been filed?

Has the document of authorisatiory
Vakalatnama been filed ?

Is the ap llCathﬂ accompanied by
8 D"/Postal order for Rs,50/-

Has the certified copy/copies
of the order(s) against. which the
application is made been filed?

a) Have the copies of the
documents/ relied upon by the
applicant and mentioned in the
application, besn filed 7

5) Have the documents referred
to in (a) above duly attested
by a Gazetted Oificer and
rumbered accurdingly ?

¢) Are the documents referred
to in (a) above neatly typed
in doublc sapce ?

Has the index of documents been
filed and pageing done properly ?

Have the chronological details

of repruscerntation made and the

out come of such representation
been indicated in the application?

Is the matter raised in the appli=-
catjon pending before any ecourt of
Law or any other Bench of Trlbunal?
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Central Administrative Tribunal, Circuit Bench,

Lucknow.
Registration (0O.A. No. 290 of 1990 (L)

G.K. Nagchandi ee. Petitioner
Vs.

Union of India and others . <+« Respondents

Hon'ble Mr, D.K. Agrawal, JM

Hon'ble Mr. K. Obayvya, aM

JUDGMENT

(Delivered by Hon'ble DK Agrawal, JM)

This application under Section 19 of the
Administrative TribunalsAct, 1985, has been filed by
the above named 3pplicant aggrieved with the order of
transfer dated 22-8-1990 transferring him from Lucknow
to Madras in the same capacity i.e. Administrative
Officer under the Directorate of Song aﬁd.Drama
Division, Ministry of Information and Broadcasting,

New Delhi. The applicant has come forward with =
nmumber of grounds which we need not deal a£ lengthe.

It is suffice to say that the applicant has already
made a representation d-ated 27-8-1990 to Director,
ISOng and Drama Division, Ministry of Information and
Broadcasting, Government of India, New-Delhi, which

has duly been forwarded by the RegiOnaL/g{;ector, Song
and Drama Division, Ministry of Information & Broadcasting,
Lucknow on 28-8-1990, We are of the opinion that the
transfer is an incident of service - all the same it is
the bounden duty of the competent authority to take
into account the hardship likely to be undergone by a
public servant in regard to the transfer or his work and

conduct in the department, It is urged before us that-

the applicant's work and conduct has been satisfactory
@LG.;'WJ«S%K

/""_'



€¥¢Q

~2-

throghout. It has been further contended on behalf of

the applicant that the applicant may have been misunderstood
by his superior for one or the other reasons and that

the applicant has been straightforward in his conduct

so far. However, even if it wbin be correct, we are of

the opinion that it is for the competent authority to

take in account all these factors and sympathetically
consider the representation made by him, We hope that

the competent authority would take into account all these
facts beforeng.takes a decision on the representation

made by the applicant on 27-8-1990. We, therefore, dispose
of this petition with the direction to respondent: no, 2

to dispose of the representation dated 27-8-1990 madé:

by the applicant taking into account all the facts ang,

if possible, after giving an opportunity of personal
hearing to the applicant.and that the;transfer“}n .
question will not be implemented till a decisiontgg&%e
said representation. The petition is disposed of

according without any order as to costs.

| B, v @m£
%%%Jl,//” - 2/.8.9o
( [ 4 0) - (J.MO)
Dated : Lucknow
August 31, 1990,
ES/
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BEFORE Z{IE CENTRAL ADHINISTRATIVE TRIBUNAL, CIRCUIT BEICH
LUCKGICH

Original application No, @q@f 1990 ((,

APPLICATION UNDER SECTICH 12 OF THE ADHINISTRATIVE
TRIBUNAL ACT, 1985,

G.K,Nagchandi
eeApplicant

Versus

Unicn of India and others, i
e s s RESpOndents.

IYDEX
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Ccmpilaticn No,1

1. 2pplicaticn 1 tc 17

2. Annexure HC,A-1 18
Copy of impugned transfer order dated

228,30 frcm Lucknow to liadras,

3. Anneyure Wo,A=2 19
Ccpy of impugned order dated 27.8,90

relieving the applicant.

4, Vegkalatnamae. 20
Coapilation No,2
1. aAnnexure NO,A-3 2/ 22

Photoccpy of the application dt.25.8,.87

2. Annexure NOgA-d
Photostat copu of Office riemorandum A2 - RS
dated 3.4.1986,

3. Annexure NOeA~D
Photostat copy of letter dated 16,9.89, <& ~—27

4, Anncxure NO4,A=6
Fhotostat copy of letter datedlbe2.89 8-

CCﬂtd..P&gG 2
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Page O,

5. Jnnexure NoO,A~7
Photostat copy of letter dated 4.2.90. 3]

6., 2nnexure NC,A=-3
Photostat copy of the application dt. 32
28,3.89,

7. Annexure J10,A~9
Photostat copy of the Oflice copy of 33
the telegram dated 9.,2.90,

8., Annexure No.,A=-10
Photostat copy of the complaint dated 3G

" larch 1990,

9, Annexure i10,A~11
True copy of the Of:ice note dated 28 -36
30,3.1990,

10, Annexure NO A-12 _
Photostat copy of letter dated 4.4.90. 37

11, Annexure Hoe.a~13
Photcstat copy of telegram dte.24.5.20. 38

12, Annexure NO,A-14
Photostat copy of news item dated 1647.90.39

13, Annexure .l10,A-15
Photostat copy Of letter dated 27.7.30 Yo — L2
alongwith the ccmplaint dated 18.7.,90.

14, Annexure J0,A~16
True copy of DO letter dated 3,8,90 L3 — g™

frcm Respondent No, 3,

15, Annexure No,A-17 ¢ o
True copy of DC letter dated 3.8.,90 Le — b

16, Ammexure NOA=18

Photostat copies of the news items, by
17, annexure J0,A-19 S|

Photostat copies of representation dated 5¢ —
27.8.,30 togetherwith an application dt,
27484204

18, Annexure NOyA~20
Photostat copy of letter dated 28.,3,90 SO
forwarding the reprecsentation,
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¥or use in Tribunsl's Office

Date of filing
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Date of receipt Lv post Signature
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BEFORE THE CENTRAL ADUINISTRATIVE TRIBUNAL,CIRCUIT BENCH

LUCKACW,

———

Original Application fJo, Qqpof 1990.(}7

G.K.Nagchandi, aged about 50 years s/o Late Sri K.¥,
Nagchandi r/o 1163,Faizabed ioad,Lucknow(employed
as Administrattwe Officer,Song and Drama Division,
“Ministry of Information and Broadcasting,Government
of Indig,Lucknow)
.;.Applicant
Versus
l,Union of India through the Secretary, Ministry of

Informaticn and Broadcasting,New Delhi.

2,Director,Song and Drama Division,Ministry of
Informaticn and Broadcasting, 15/16,Subhash Marg,

Daryaganj,New Delhi- 11 0002,

3.The Deputy Director,Song and Drama Division,Ministry

of Information and Brcadcasting,Lucknow,

4,.5ri H.,P.Solanki,Former Dy.Director,Song and Drama
Division,ilinistry of Information and Broadcasting
Lucknow(now posted as Dy.Director,Song and Drama
Division, iMinistry of Information and Broadcasting,
New Delhi).

+ s RESPONdents,

: petails of Application,

(Zyng" l.,Particulars of the order against which spplicaticm
is made. .

The agpplication is directed against the

foll O'Wing 1orders :
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(a) NO;A~22013/1/90-Admn.I dated 22.8.90
passed by the Director,Song and Drama Divisicn,
Ministry of Information and Brcadcasting,N¥ew Delhi
(Respondent No.2)transferring the applicant from

Lucknow to Madras(Annexure HO.A=~1),.

(o) NO.A~22013/1/90-Adrn,I dated 27.8.90
passed by the Dy.Director,Song and Drama Division
Ministry of Information and Broadcasting,lucknow
(Respondent No.3)rélieving the applicant of his duties
in the after-noon of 2& 27.8.90 with a request to
handover the charge of his table/office belongings.

(Annexure No,A=2).

2.Jurisdiction of the Tribunals

The applicant declares that the subject
matter of the orcer against which he wants redressal

is within the jurisdiction of the Tribunal,

3.Limitation

The applicant further declares that the
application is within the limitation period prescribed
in Section 21 of the Administrative Tribunals, Act,

1985,

4.Facts of the case,

The facts of the case are given belows

(1) ' That the applicant was appointed as

/ﬁZ*’VJ% Technical Assistant weec.f.18.6.1969 and was posted

at Song and Drama Division,linistry of Information

and Broadcasting,BhoPal.where he served upto 1372,
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Frcm there he was posted to Patna during 1973 and
served upto 1976, During 1377 and 1978 the applicant
was transferred from Patna to 8iligudi,3iligudi to
Delhi and them from Delhi to Pune., During 1979 he
was posted to Bhopal where he served upto April |
1980 and then he was posted to Delhi for a brief
- spell of 8 months from lay 1380 to December 1980,
During 1981 he was acgain transferred to Bhopal on
promotion as Administrative Ofiicer, During August
1983 he was transferred to Gushati and then to Pune,
During October 1984 the applicant was sent on depu-
tation to Directorate of Field Publicity,Ministry
: /,/ of Information and Broadcasting where he served till
‘W < ' 1988, The applicant was pcsted at Song and Drama
" pivision Lucknow consequent upon repatriation of

his services from Directorate of Field Publicity

vide Ofiice order ¥.,A~22013/2/87-Adm,I dated 3.11.88,

(B) That vhen the applicent was about to be

repatriated to the parent cadre the applicant

submitted an application dated 25.,9.87 to the

» Respondent No,2 through proper chammels for posting
40 Bhopal on the ground of his ill health and his
wife's employment in the Directorate of Industries,
Bhopal. A photostiat copy of the application dated

25,9.87 is being annexed as Annexure NO.A-3,

(C) That it may be stat d here that vide Govt.
of India,Department of Personnel and Public Grieve~
ances and Pension 0.ii,80,28034/7/86-Estt(A)dated

-~

3.4.1986 the case of the applicant should have

been considered by the Respondent No,2 sympathically

and he should have been posted at song and Drama
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Division,Bhopal or scme other station in Madhya
Pradesh., A photostet copy of Office Memorandum

dated 3.4.,1986 is being annexed as Annexure NO4d=&,

However instead of posting the applicant at Bhcpal
the gpplicant was transferred to Lucknow a® stated above,.
(D) Tnat one Sri Ram Gopal L.D.C., was transferred

from Lucknow to DarPhanga by the R€spondent No.4
while he was serving as Dy.Director,Song and Drama
Division Lucknow on 30.6.892 with a view to accommodate
one of his man (Sri SLshabdin). The said Ram Gopal
preferredv a representation against his transfer to

the Respondent No,2., In normal course the representation
should have been processed through the applicant

but the Respondent No.4 sent the same to the Respondent
No.2 directly &glongwith his comments/recommendations,

In his recouwamendation the Respondent No,4 had made
allegations of various complaints against the said

Sri Ram Gopal. The applicant was called by the
Respondent Ho,2 to dew Delhi and asked to submit his
comm@nts on the representation and after consideration
of the same the transfer order passed by the Respondent
No.4 was cancelled on 25.8.89, The Respondent No.4 {fﬂ‘
insulted and humilitated due to cancellation of the
transfer of the said Sri Ram Gopal and considered
the agpplicant the root cause of his insult and had
threatened the epplicant of its consequences, The
Respondent 70,4 had in kk® an unequivocal terms told
that the applicant shall face its consequences in

his transfer.

the notice of the agplicant in which Rs,36/~ was
missppropriated by Sri Sahabdin, As already stated
Sri Sshabdin wyas the trusted man of then Dy.Director

(Respondent H0.4). This money was entrusted to sri
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sahabdin on 31,7.89 but he deliberetely kept it out

' ’ of record to strengthen the charge levelled against

! Sri Ram Gopal. It appearcd to the aspplicant that the
then Dy.Director was also a party to it., The matter
was therefore reported to the Respondent Ho,2 by
the applicant vide letter No,40/1/1/83-Confi/A.0./
130 dated 15.,%.89, Thig further anncyed the

' Respondent o.4, A photostat copy of the letter

A-
dated 16.,2.39 is being annexed as Anrexure 171045,

(F) That the applicant kad also come across
certain instances of financial aismanagement by the ‘
then Deputy Director,song and Drama Division,lucknow,
. 4 Since the matter ianvclved substantial aaoint of money,
: the applicant as Drawing & Diskursing Officer, had
reported the matter to the Respondsnt No.,2 for
neccssary acti-n vide letter No,D0/1/1/89/Conf/A.0./
LKO dated 16.,2.89. A photcostat ccpy of the letter dated‘

. . A-
15.,9.89 is being annexed as Anncxura 10,6, However,

N

no action was taken by the Responcent No,2 in the
matter porhaps due to retirement cf the Joint Director
znd change in the pecsting of the Director. The
applicant, therefore, vrote td the Respondent 10,2
vide letter No.1/1/89/Conf/A0/1LKO deted 4.2.90, In
this letter the applicent had stated agbout his
apprehension of a posting at a far away place ﬁeaning
thereby that protaction was given to a ﬁrongful person
and punishment to an honest and duty bound officer,
A photostat copy of the letter Gated 4,2.1990 is
being annexed as Annexure Né??.

;};9‘

(G) That the applicant submitted an application

to the Respondent No.,2 on 28,3.89 for transfer from
ucknew to Bhopal on compessionate grounds and stated

hat he was preparzd to forego transfer benefits.
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submitted
This application was/fzxwar@x® through proper
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channels and it was forwarded to the Respondent
No,2 by the Dy.,Director Song and Drama Division,
Lucknoy vide lecter N0,A-190/2/2/-38 5 & D/Li0 dated
30.3.99., A photostat ccpy of the appliczation dated

28.3.89 is being annexed as Ajaexure Hdﬁé.. The

Administrative Officer working at thepal was transe-
ferred to Chandigarh,but instead of transferring the
applicant, the Administraﬁvé}@%fChandigarh was
transferred to Bhopzl vide order H0.4/32/89~-2dmn-I

dated 2,2.90,

(1) That the applicant was totally surprised
to see the asbove transfer order and sent a telegram
cn 9.2.,320 alongwith a copy of ithe same by wost tc
the Respondent No.,2 and praysd for recoasideration
of the matiter, A photostzt ccpy cf the oiiicéﬁgf
the telegram dated 2,2.20 is beinu annexed as

A=
Annexure Noﬁi

(1) That duriag iiarch 1290, s cormplaint was
addressed to the Hon'ble Prime ilinister recardiing delay
in payment of bills to the registered porties,by one
sri R.D.Shukxla,resident of C-131,Sector-C,ehanagar,
Lucknow, A copy of the complaint was sepiarately

sent to the applicant. Copy of this complaint was

also endorsed to then Dy.Director,Song and Drana,
Division,Lucknow, A photostat ccpy of this

comploint is being annexed as Annexure N0,A-10,

The applicant had put up an office note to the then
Deputy Director on 30.3.720 and suggested that to sort

out the problems, the matter should be investigated
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and payment be materialised therecafter and in this
matter the cooperation of regist.red parties may
be sought, True copy of the Office note dated 303,90

is being annexed as Annexure HO,A-1l, 7O decision

was, however, taken by the Deputy Director oa this
noting., As the parties were pressing for early
~r payment of their bills, the applicant vide letter
N0o.80/1/1K0/Conf dated 4.4.20 reported the matter
to the Ofiice of Responcent 10.2 and regquested Zor
an early actiocn/direction in the matter. A photo-
stat copy of lstter dated 4.4.90 is being annexed

as Annexure Ho,A-12, However, no direction was

received from the Respondent 0,2 and,therefore, the
applicant sent a telsgram on 24.5.20 for sarly issue
of orders. A photostat copy of the telegram dated
24.£.1990 is being annexed as Annexure NO A=-13,

Frcm the noting dated 30.3.90 and s bsequent letter
dated 4.4.90 and telegram dated 24.4.20 it is
obviogs ti:at the applicant did his level best to

release the paymenﬁ after due scrutiny but in the

N absence of any order, the payment was delayed,
)‘v' The payment was,however, made during June 1390 under

the orders of Respondent No,3.

(3) That during April 1990, the Respondent
ﬁo.% was transferred from Lucknow to ilew Delhi,
Prior to his departure he had threatened the
applicant that scmehow he will ¢get the applicent
transferred to a distant plzce and tzke revénge
X of the insult,humilitations suffered by him and
jdg)ijjc/}ZZEL,JEﬁ the ccaplaint about the financial mismanagement
o

made by the applican’crpns»di? Unw Yeobomdast Ne+4 PN
. ~
/‘U'\-'- O"tt"‘-( ca' REO‘DW\M No: 2 M;‘W‘w\ a FGSV‘)\W\ o
('Y"\Me'\m-r\' “Lirz T"O‘\S‘ﬁ"( ea—"'“A-L &b)sbxcgpﬁi N
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(1<) That on 16,7.90,news items appeared in
local dalies regarding a meeting of registered
Artists held on 14,7.,30, In these news items
allegations were levelled against the applicant and
disciplinary action was demanded against the
applicant., Here it may be stated that the payments,
which were allegedly delayed, had already been made
in June 1990 and the applicant had dcne his job as
zn honest and conscious man and there was no
substance or truth in the news paper report. A
photostat copy of the news item dated 16.7.90 is

being annexed as Annexure No,A-l4,

(1) Thet a letter was sent by the General
Secretary, U.,P.Panjikrit Kalakar Sangh,Lucknow cn
18,7.1990 to the Hon'ble iinister for Information
and Broadcasting,Wew Delhi with & ccpy to the
respondent o,2, Allegations were levelled in this
complaint against the applicant about charging of
10-15% ccmmission, This complaint was forwarded
by the Responcdent No,2 to the Respondent i1c,3 for
ccments, vide letter No,22011/2/88-diti dated
27741990, A phoctostat copy of the letter dated
27.7.90 alongwith the complaint dated 18,7.90 is

being annexed as Annexure No,A-15, Ia the complaint

various allegations were made against the Respondent

No. 3,

(1) That the whole matier was explained to
the Respondent No,2 by the Respondent No.3 vide D,C.
Wo,R~1101/7/90/Mecena/Lakh, dated 3.8.30, a true

copy of which is being annexed as Annexure NO,A-~16.

A perusal of this letter will reveal that the

Deputy Director has denied all the allegations as
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motivated, as the parties are not prepared for
repeated rehearsals for improvement in the standard
of programmes, On the same date i.€.3.8.1290 the
Respondent No,3 has also written D.0.J0,R-11012/7/
90/S & D /LKO dated 3.8.90 giving the sequence of

various events ever since he joined at Lucknow and

" requested the Headquarters to remain neutral and

vigilant about the entire £1im3 matter, A true copy
of the D.O.,letter dated 3.8.20 is ing annexed as

nnexure Wo,a~17,

(N) That again on 1,8.1230 cemonstraticns were
held in front of the office of Respondent No,.3
demanding the removal of Respondent Jo,3 and the
applicant. The news items in this regard are on
2,8,1990 in the loczl dailies., fhotostat coples

of the news items are being anmexed as Annexure NO,A=18,

A meeting was again held on 24,8,1290 demending the
action against the officers in the ofiice of Respone

dent No,3 and the news item was published on 25,8.20,

(0) That it is stated that the above complaints,
meetings and news items were the creation of t ose

who were submitting false bills and producing sub-
standard precgrammes, These interested pe rsons were
very much worried because their evil designs were
foiled by the applicant and ths Respondent Ko,3 and,
therefore, these activities were started to wreck the
morale of the applicant and get the applicant eased

out of his office by way of punishment,

(P) That to the utter surprise of the applicant
ignoring the comments/recomrendaticn of the Respondent

Noe3 vide his letters dated 3.8.1990(Annexures A-16
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and A-17),the Respondent No,2 has issued the transfer
order of the applicant from Lucknow to Madras vide
impugned transfer order dated 22,.8.1990(Annexure a~1).
This transfer order has been allegedly issued in
public interest, but in fact this is the handiwork

of the Respondent NoO,4, and has been passed by way
of punishment without ascertaining the truths and
without affording an opportunity of hearing to the
applicant. This transfer order was received in the
Office of Respondent No.,2 on 27.8,90 and on the same
date the Respondent No,3 relieved the applicant

from his duties on 27,8,30(aftemoon) and requested
the applicant to hand overthe charge of his table/

of fice belongings vide impugned order dated 27,.8.20
(annexure A-2)., It may be stated here that relieving
of the applicant prior to handing over the charge is
arbitrary,uncalled for and bad in the eyes of law,
The applicant has not yet handed cover the charge

and is stdll helding ihe charge of his offiéé. No one

has been posted in place of the applicant so far,

(Q) That it is obvious that the impugned
transfer order has not been ordered in public interest.
It has bcen issued as avpunishment, on the basis
of alleged complaint and news items,without affording
any opportunity to the applicant in vioclation of
the principles of natural justice, The then Dsputy
Director, who is now at New Delhi has succeeded in
revenging his heart felt irsult and humilitation and
mancovoured the £rans£er of the applicant to Madras,
instead of Ehopal, due to strong prejudice and malice.
The applicant has not yet completed 2 years at
Lucknow and in normal course he is entitled to serve

upto 3 years at Lucknow. The applicant is advised to
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state that the transfer crder is viclative of
Article 14 and 16 of the Constitution. Further it
may also be stated that the applicant has been made
a scape goat for the alleged complaint and no one

else has been transferred out,.

(R) That the allegations of bribery and charging
of ccmmission are utterly false and motivated.

Instead of transferring the ajsplicant, the Respondents
1 to 3 should have snguired into the allegations

and disciplinary action could have been taken against
the applicant, if found guilty. The applicant has |
more than 21 years excellent service to his credit

and hasnot been awarded any adverse entry or punishe

ment in his entire career,

(s) That the spplicant has submitted a
representation to the Respondent No.2 against his
transfer through the Respondent No,3 on 27.8,90,
Photostat copies of the representation dated 27.8.90
togetherwith an application dated 27.8.90 are being

annexed as Annexure NO4,A-19. 1In his application

the applicant has also submittzd that handing over
and taking over of the charge will be done after the
reply of the rcpresentation. 7The said representation
has been forwarded by Respondent 10,3 to the Respone
dent No.2 vicde letter N0o.,A~13012/2/88/ S & D/LKO-29

dated 28.8.90, A photostat copy cf which is being

anmexed as Anaexure No,2A-20,

5.Grounds for relief with legal provisionsse

(a) Because the impugned transfer has
been ordered contrary to the provisions
of C.l1,110.28034/7/356-Estt(A) dated
3.4.1986.
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(b)

(c)

(a)

(e)

(£)

(g)

Because the applicant had already«pphid
for transfer to Bhopal,vhere his

wife is employed in terms O.M,dated
3.4,1986, but his request was not
considered and some one else was

posted to Bhopale.

Because the impugned transfer order
has not been passed in public
interest,as stated, bﬁt it has been
manovoured by the Respondent NO.4
due to strong prejudice,bias and

malice,

Because the impugned transfer order
has been passed on the basis of
alleged complaint without verifying

its veracity and without affording

any opportunity to the applicant,
as a punishment in violaticon of the

principles of natural justice,

Because the impugned transfer order
is wholly arbitrary,unreasonable
and violative of Articles 14 and 16

of the Constitution,

Because the transfer by way of
punishment is wholly illegal and
uncalled for in the circumstances

of the case.

Because the gpplicant has not

completed even a periocd ot two



years at Lucknow and his transfer

is premature,

(h) Because the applicant has been
relieved in a big haste and then
requested to hand cover the charge.
The relieving order, therefore,

bad in trhe eyes of law,

(i) Because the applicant is still
holding the charce and has not yet
handed over the charce of his table/

office belongings,

(1) Because no one has been posted in

the place of the applicant so far,

(x) Because the representaticn preferred

by the applicant against his transfer

is pending,

6. Details of the remedies exhausted:
The applicant declares that he has

availed of all the remedies available to him under

the relevant service rules etc, HOwever, no statutory

representation lies against the transfer,

J.Matters not previcusly filed or pending with any
courts ~
The applicant further declares that he ha
not previously £iled any application,writ petition
or suit regarding the matter in respect of which
this application has been made before any court of

any other autherity or any other 3ench of the:
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Tribunal nor any such application,writ petition or

suit is pending before any of them.

8.Reliefs scught:

In view of the facts mentioned in para

6 arove, the applicant prays for the focllowing

reliefs ;.

(a)

(b)

(c)

(d)

issue of a writ, order or direction in
the nature of CERT.CRARI guashing the
impugned order of transfer dated 22.8.90

passed by Respondent No,2, as contained

in Annexure A-l

issue of a writ,order or direction in the

-nature of CERIIORARI quashing the impugned

order of relieving dated 27,8.90 passed
by Respondent Yo,3,as contained in

Annexure A-2.

issue of any other writ,order or direction
as this Hon'ble Tribunal may deem fit

in the circumstances of the case.

allow this petition with cost.

9. Interim order,if any prayed fors

Pending final decision on the application

the applicant sceks the following interim reliefs:

The operztion of the impugned transfer

order dated 22.,8.90 issued by Respondent No,2

(contained in Annexure A-1l)and the relieving order

Gated 27.8.90 issued by the Respondent NO.3 may

kingly be stayed and the applicant be allowed to

functicn as hithertcfore,
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10. Wot applicable

11, Particulars of Bank Draft/Postal Order filed

in respect of the gpplicaticn fee:

o High Court,Luckno: Post Office I.P.O No, 8-02-4/4780

dated 2%8.30 for Rs.50,00

12. List of enclosuress-

l.annexure 10,A-1 Copy of impugned transfer

» ‘ order dated 22.8.30 frcm

Lucknow to lladrase.

A1 2.Aanexure 110,A~2 Ccpy of order dated 27.8.90

relieving the spplicant.

3.Annsxure No,A-3 Photocopy of the application .

dated 25.8.87,

4.annexure 10,A~4 Photostat copy of Office

llemorandum dated 3.4.1986.

5.Annexure ¥o,A-5 Photocopy of the letter dated

> 16.2.89.
My
Ge./nnexure No,A~-5 Photostat ccpy of letter dated
1642.89,

7.Annexure No,A«7 Photostat copy of letter dated

40201990,

Se.AnNnexure o, A8 Photocopy of the applicatic:l4

dated 28,3.89.

9,Annexure Yo.A~d Photostat ccpy of the Office

copy of the telegram dated
9.2.90,

‘/;2234;/§ZL§§;> 10.Annexuze NQs.A-10 Photostat copy of the complain

dated March 1290,
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1l.2nnexure NO,2e11

12, nnexure No.,a-12

13.Annezure No,A~13

14,.Annexure NO, A=14

15, Annexure No,A~15

16,Annexure 0. A~-16

17. Annexure N0 A=17

18, Annexure Vo, A-18

19 . Annexure No.A~13

20, ammexure NO,A~20

Lucknows

Dateds August2%§%1990.
29

ERIFEF IC I ON
I,G.K.Nagchandi S/0 Late 5ri K.9.tlagchandi

age about 50 years working as Administrative officer
in the Office of Dy.Director Song & Drama Division,

Ministry of Informstion and Broadcasting,Luckncw

True copy of the Office note

dated 30,3.1990,

Photostat copy of letter dated
4.4.1990,

Photostat copy of telegran

dated 24.5.1990,

Photostat copy of news item

B dated 16.7.90.'

Photostat copy of letter dated
27.7.90 alongwith the complaint
dated 18.7.90.

Coue copy of D.O.letter dated

3.8.30 from Respondent N0O,.3.

Irue ccpy of D.O.letter dated
3.8.90.

Photostat coples of the news

items,

Photostat copies of representation
dated 27.8.,20 togetherwith an

applicatiOn dated 27 . 8.9 0.

Photostat copy of letter dated

28.8,20 forwarding the represenw

= m\g )
Si = Lt ; +



R/O 116/2,Faizabad Road Lucknow do hereby verify
that the contents of Paras 1,4,6,7,8,9,10,11 and
12 are true to my personal knowledge and those of
paras 2,3 and 5 are believed to be true on legal

advice and I have not suppressed any material

facts.

Lucknows

DatedsAugust z}}, 1990,
<9

To,

Y The Registrar,
Central Administrative Tribunal

Circuit Bench,lucknowv.
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kK. Neagchands - - Applicant
G ey " Vs, ‘ PP R\
Umin of India & others . - - Regpandenls
' ANNEXURE A-] -
— /
No 2A. 29013/ 1 /50 _Admn, T
Song on drame Division
Ministry of Information & Bmadcaoclnn ‘
*4\‘4\*&* 4
o Lo LAV
15/16,5ubhash Marg,
Darya Ganj,M,Delhi-110002
Dated 22nd August,90
4\( | . ORDER
A ' Qfficer
Sha 6. K Nngchandi, AMmintstrativefSong end Drama
v Division,lucknow , 18 transfered to Madras R: .glonal Office of
the Division, with immedinte effect.
- The transfer of She Nagchandl is ordered in
public intarest and ha shall be entitled for all transfer
benefits ‘g
o7 5\
‘ " (DR, P.K NADI ) _
. I RECTOR .

.

Copy t 3-\3../(3-& Nagdhandi, & ministr-tive Officar,S&DD
Lucknow
2, Sh. 3.P. Sinha,Devuty Director,3snz and Droama
Division,Lucknow, with the request to trmxsfor

V

N ’ relicve Sh, Ngachandl immedirtely on the rec dipt
"L{ of this order after teking over the charge fron
him of D&JO, ‘
3. Fay and Accounts Office(IRLA) Ministry of 1 &3,
A G.Cole Unilding, New Delhdi, . . -
"4y ALl pay md Account Offices in accomts with
-5&D.Division. A%

5. Denuty Pirector,Song and Drrwe Divisisa,Medras,
6, All Offfcersc/Sections at the Hi.Qrs. of the Dividon

SRR
(ORe Pule VAL )
DIRESTOR
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v BEFORE THE CENTHAL ADMIDIISTRATIVE TRIDBUDNAL

\‘_ CIRCUIT BELCH, LUCKLOV
O.A.No. 361 of 1990 (L)

Ce K NAGCHALDI . »e Applicent
~Versuse

Union of India and others ee Opposite parties

COUNLTER AFFIDAVIT ON DPEHALF OF O POZITE PARTIRES,

I, Dr. P.K. Mandi

aged about 47 years, son of Late Sh. Guiram !andi
'L“at present posted as Director ?
in the otfice of Song & Drama Division, Ministry of Information
and Broadcasting, Darya GanJ, New Delgi‘do hereby solemnly affirm
and state as unders |
1. That the deponent is the opposite party No., 2 in the above
case and he has been authorised to file this counter affidavit on
behalf of all the opposite parties,
Ze That the deponent !'as read and understand the contents of
the application and i3 fully conversant with the facts stated in

the application and he is in a position to give pargwise comments

herinunder:

<
Y
4]

3. That the contents of para 1 to 3 of the application needs

no comments,

4, That the contents of para 4,1 of the application are

admitted to the extent that the applicafion vas posted at Lucknew
“{f consequent upon his repatriation from deputation pest. This was

g

not the trangfer,
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,N&ﬁ;ryana i.e, at Faridabad, Decauge of his long illness and

o
2 ; ¥
E |

Se That in reply to the oonéents'of para L,2 of
the application, it is submitted éhat in this para true
picture of tl:e case has not been indicated, The facts
remains that prior to the posting of the applicant to
Lucknow in November 1988, he was Iorking on deputation

with Directorate of Fileld Publicityat’gggggl, an another
sister media unit of the Information & Broadcasting
Ministry. On his repatriation from deputatibn, the

applicant could not be posted at bhOpal due to edminlstrative
reasons (as there was no vacanoy:&n the grade at that
station)., However, he was'posted}at Lucknow, the nearest
station, No deubt it is the pcli?y of the Government that
as flar as possible and within the constraints of
administrative feasibility, the hustand and wife are teo

be pogted at the game station, but since there was ne
vacancy in the grade at Bhopal, the request of the

applicant could not be considered, Again when the
Administrative Officer Bhopal was posted vice Administrative
Officer, Chandigarh, im February 1990, the request of the
applicant could not be considered, becauge the case of
Adminlstrative officer, posted at Bhopal and who is still
working at Bhopal, also comes up under the purview of the
DP&T's OM No. 28034/7/86-Estt, (A) dated 3.4,1986, as his
w%fe is working as a Teacher undgr the State Government of
ot :

other family problems, it was observed that he‘was not in a

position to coy-ﬁp with the heavy work load of Chandigarh

i
i
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.{Regional office are being harassed by way of demanding

| 4

i
5
|

Regional office of this Division (Fhandigarh Regional

-3 -

office {3 the heaviest office in a& far as work~load is
concerned at Lucknow Regional Offi%eat No. 2), and as
such was posted at Bhopal, which wfsnot only a light centre but

also nearest to his family.

6. That in reply to para h.BTto 4,5 of the applicant
it 1s submitted that is relates tojsShri H.P.Selanky,
Deputy Director, Song & Drama Diviaion, against whom
certain allegations have been levelled, Shri Solanky,

has not been made a party in the case in his personal

|
oo
by Shri Selanky, cannot be termed as to have been done

in his capacity ef Deputy DirectorL it is for him to deny

capacity, Since the acts reported te have been committed

or admit the contents of these paras, However, contents
of para 4,5 te the extent that the private parties had
meetings, dharnas and demanded the action against the

Deputy Director and Administrative Officer are admitted,

Te That the contents of para 4.6 of the application

are not disputed,

8. That the contents of para 4,7 of the application
are incorrect and misconceived anq in reply it is submitted
that the Division has received seQeral complaints from

VIPs_gpd alsd from the private Registered Parties alleging
thét the private registered partiés uﬁggr the Lucknow

héiﬁe. This appearsd im the local newspapers and alse
the artists of the Private Regd. Parties held Dharnma etc.
before the office premises, resulting bad name to the
office of the Divisien, With a viow to streamline the
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working of the Regional office an% to difuse the
situation, it was considered appropriate te
transfer the Administrative Officer i.e. the
applicant from Lucknow, However,git is pertalinent
te mention that no disciplimary p}oceedinzs are
pending against the applicant er &ontemplated against
him with regard to the so called Fharges of bribe,
A lienient view was taken by the Departuent on
receiving complaints against the applicant and in
order to save the image of the Department as a general
the applicant was transferred frop his present place

of posting i.e. from Lucknew, }

The order of transfer was not pasFed as a measure of
punishment and the gaid erder was purely an adminise
trative order, The transfer in Govt. service of the
officer like applicant is mere an accident of service
and the said order of transfer cannot be termed as
punitive order which was passed due to administrative
exigencies,

9. That the contents ef para 4.8 of the application
are not disputed,

10. That the contents of para 4,9 are admitted to
the extent that the appliqént furnished an application
dated 10.9.90, forwarding therewith the copy of the
Judgement of Ld. Tribunal dated 31,8.90 alongwith a
copy of petition (OA No. 290 of 1990). and made a
request for personal hearing and a detision on his
representation, "The other part Sf the para is denked.
The fact remains that according ?o the Ld,Tribunal's
judgement dated 31.8.90, the resﬁondents were required

|

1
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. to consider the representation kf the applicant

dated 27,8.90 considering all the facts of the

case before implementing the impugned transfer

order dated 22,8.,1990., In fact the respondents

have already considered the representation of the
applicant dated 27.8.,90, prior'to the receipt of

the applicant's representation daéed 10.9.90 along
with the copy of the Jjudgement dated 31.8.90 and x
accordingly the controlling officer of the

applicant i.e. Deputy Directori Song & Drama Division
Lucknow was informed that i% has not been found
" possible to accede to the reQUﬁst of the appli;;;;_
with the instructions to 1nforﬂ the petitioner, who
in turn informed the applicantgvide his office order
No, S8D/DD/Misc/1/90-32 dated 10.9.90. The Luckrow's
Regional office's office orderldated 10.9.90 and the
acknowledgement of the applicaét dated 10.9.90 are

annexed herewith as Annexures Nos, C=1 & C~2 respectively

to this affidavit, However, the representation of the
applicant dated 10.9.90, was aéain considersd and he

was informed vide our letter No., A-22013/1/90-Admn. I
dated 21st Sept 1990 and a copé of this communicatlen

was also endorsed to his contrJlling officer i.e. the
Deputy Director, Song & Drama ﬁivision, Lucknow.

1. That the conten.s of‘ﬁara 4,10 of the spplication
are incorrect as stated, henceidenied and in reply it

is submitted that the representation of the applicant

has already been disposed off as mentioned in reply to

|
para 4.9 of the application ahOVﬂ and respondent No, 2
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the programme and had gone to thegextent to Dharna and

public meetings etc, apart from t*eir appeal through

daily newspapers, against the working of that centre,

resulting bad name to the organisLtion and disturbing

the normsl working of the Divisien. Any transfer for

the smooth running of the office also amount to transfer

in public interest, Under the circumstances specially

when the charges are of non-verifiablo nature, the

transfer is considered only administratively feasible

to difuse such situation.

16, That the contents of para 4,16 of the application

are incorrect as stated, hence depied and in reply it

is submitted that the representafion of the applicant

has already ﬁeen disposed off aslreported in preceeding

@é;éé;aphs and as such the relieving order dated 4,10.90

is in order, |

17. That the contents of paﬁa 4,17 of the application

are incorrect and misconceived'aqd do not depict the

correct picture.h The fact renaiés that this Division

has 8 sanctioned posts in the grgde of Administrative

officer i,e, one each at Delhi, Lucknow, Chandigarh,

Bhopal, Guwahati, Madras, Pune aédCalcutta. The posts

in the grade of Administrative Officer are held at

present by Km. Prem Lata Mallick!since 14.1.1988 at Delhi,

Sh, T.C.Lama since 13.3.,89 at Guvahnti, Sh, Sri Chand

since 27.2.90 at Chandigarh, Sh.iR.P.Saini. since March

1990 at Bhopal, Sh. G.K.Nagchandi (applicant) since

26,12.88 at Lucknoew, Of the rem#ining 3 posts one 1is
filled in by transfer on deputation at Calcutta and the

’



0P\
vy

the posts at Madras and Pune are vacant as the incumbent
posted at Pune is abscondin: and one official 1i.,e.

Sh, V.K.Ta¥a has proceeded on deﬁutation with the

Gevt, of Punjab, From this it 1; svident that none

of the officer in the grade of Ad;inistrative officer

is continuously working for more ithan 10 years at a
particular station. In so far as the alleged frequent
transfer ¢f the applicant is concerned, it 1s submitted
that to reach at a conclusion whether or not the applicant,
had been transferred frequently it would be considered
desirable to nighlight the wostings of the applicant

of the past 10 years., Prior te liis appointment by
promotion to the post of Superintendent during the

month of Feb. 1980 the applicant was working as Technical
Assistant at Bhopal, He took ovér‘the charge of the

post of Superintendent at Delhi where the saﬁctioned
post in the grade was available, 'on 15th May 1980. The
applicant was promoted to the post of Administrative
Officer, on adhoc basis vide ord;r No. A=32013/3/79-Admn.I

- dated 15th December 1980 and pos§ed at Bhopal, The order

dated 15th December 1980 is being enclosed as Apnexure C=3
to this affidavit, Consequent upén revertion of Sh. B.R.
Sarin, Assistant Director (Admn.) (adhoc) to the post ef
Administrative Offic~r and repat%iation of gervices ofv
Sh. GS Agarwal, a fegular Admini;trative officer of the
Division and his pesting at Bhopal, Sh. Nagchandl 4.e.

the applicant had to be revert~d [te the post of Superin-
tendent and accordingly on his revertion vide Order No.

1/72/65-58D dated 19th Feb 1983, 'he was posted at Delhi

]
|
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Headquarters, The revertien of the applicant was te
talker effect from the date Shri GSiAggarwal took over
the charge of the post on his repatriatisn from
deputation, However, the applicant continued to
officlate to the post of Administrative Officer, on
adhoc basis at Bhopal and in the meantime the official
senior to him appointed to the poét cf Administrative
officer on regular basis i.e. Km.,Pr@m Lata Hallick
and posted at Guwahati declined t¢ accept the promstion
and the applicant was appointed to the post of
Administrative Officer, on regula% basis and posted

at Cuwahati vide order No. A=12026/2/83-Admn.I dated
11th July 1983, where he took cvef the charge of the
post on 6.10.83., The order No. 1/78/65-34D dated 19th
Feb. 1983 and No. A-12026/2/83-Admn.I dated 11th July

1983 are annexed herewith as Anne%ure Nog C=li & C=5

respectively to this affidavit., However, the applicant
{mmediately after Jjoining at Guwehatl om 6,10.83, proceeded
on leave with effect from 10,10.83 and did not resume

his duties till he was po;ted at Pune, where he tock

over the charge of the post on 1.,5.1984, After working

a few months fhe applicant was re?inguished of his charge
of the post of Administrative offﬁce;, Pune, consequent
upon his selection to the post of Field Publicity Officer,
in Directorate of Field Publicity, an another Media Unkt
of the Ministry of Informatiocn & ?roadcasting with posting
at Gwalior. Prier to his repatriation from deputation
with Directorate of Field Publicity, he was working at
Bhopal, from where he joined the post of Administrative

Officer in the Division at Lucknow where he was posted
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vice Shri TC Lama tranaferred to Guwahati who was
having maximum period of stay at Lucknow. Now it
shall be clear that every effort has been made to
post the applicant in the past in\and nearby Bhopal,
Since the applicant presently werking at Bhopal in
the grade of Administrative Officér, i.e, Shri RP Saini,
had been posted at Bhopal hardly ;« year back that toe
kKeeping in view of 1ight work at that centre which is
considered appropriate because of his health condition,
his wife being employed under the Hafyana Govt. and
working at Faridabad, it would be not appropriate to
disturb him for the present. In So‘far as the posting.
of She Tara on his return from deputation, it 1is
submitted that the Punjad Government had informed that
the case of Sh, Tafa for his perménent absorbtion in
Punjab Government is under their %gtive consideration.
As such the doubt of the applicanf is far from truth.
18. That the- contents of para 18 of the application
are incorrect as stated, hence d-Fied and in reply it
igs submitt>d that in so far as the contents of Annexure
A~9 to the application are concerned these cannot be
relied for the simple reason that;the applicant Sh Surl
prejudiced because of certain vigilance cases against
hinm. ;
19, That the contents of para 4.19 of the applicate

ion needs no comments, j i
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20, That the contents of para 4,20 of the application
ere incorrect as stated, hence denied and in reply 1t is
submitted that the transfer and gostings'is purely an
administrative matter and 3Sh, SoJanky oeing a programme
officer has got no power to‘&nflience the competent
authority i.,e, Head of Departmené.

21. That in reply to the contents‘of para 4,21 of

the application it is submitted that there is no represent=
ation of the applicahg pending as claimed for. As such
his relief by respondent No. 4 1is absolutely in order

and correct by all means. | |

22, That in view of the facts and circumstances
stated in the foregoing paragraphs, the reliefs sought

by the applicant are not tenable in the eyes of the law,
23, That the contents of pafa 6 & 7 cf the application
need no comments,

2, Trhat in reply to the contents of pare 8 of the
application, it is submitted tha? in view of the facts
stated in the preceeding paragraﬁhn’the applicant 1is

not entitled to get any relief, ?enée the reliefs sought
by the applicanthis liable to he rejected,

25, That in reply to the coftents of para 9 of the

oapplication 1t 1s submitted that the interim order prayed
e)
_:f by the applicant are liable to b; rejected in view of the

£, i
o <oy
@?,Gag facts and circumstances stated 1£ the preceedingz paragraphs
b ~ &S .
cD(i :v apd ag such the applicant is not entitled to get any
ey o :
v~
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26, That the contents of_paba 10 of the application
need no comments, |

27, That in view of the :acfs and circumstances
stated in the foregoing paragraphs the application

filed by the applicant is liablé to be dismissed with

costs to the Respondenta,

”

Place?

Dated!

Verification

|

I, the above named_d‘ponent do heireby verify
that the contents of para 1 & 2 of the affidavit afe
true to my own knowledge, thofe of paragraphs 3 te 21
& 23 are believed by me to be true on the basls of
records and information gathe;ed, while those of |
paragraphs 22, 24 te 27 are also belleved bylme to \\\
be true on the basis of lega% advice, No part of this \
affidavit is false aid nothidg material has been

concealed, ‘~“ hé,
Jeponéht.

Place1s

Dateds
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’ ; y Song & Drama Division P
, Min. of I& B, Govt. of Indina
y //. ‘ 116-4, Falzabad Ronq
’ ? Lucknow.
N ’ } . D~ted s 10/9/90
\:i -
4
L
x OFFICE OQRUER
“ |

. » " ‘ . | I
Y |
o\ Reference his applicetion dated 28/8/80 :
4%0_}which was forwarded by this office to birector

3ong & Dramn Division New Delid 1t 1s informed
- W, to 8h. G.K, Nagshandi, Admn. Officer that his
- application hes been considored by the Director
' 8&DD New Delhi and it has not been found possible

to oxeesd to his request.
ace ol ‘
He 18 directed to vreport Dy. Director , S%0D

s Madras with immodiate effect e3 he stands relieved
o from this offlce with immediate effect,

!
;"{'; B ‘ %/ .
it e
‘f::‘ : | - . .
! '.'-1 ( «Pe Sinha )

Regional Deputy Direptor.-

=)
=
.és\\
Ne

8he GeK. Nngchandil
Administrative Officer,
Song & Drama Division
Lucknow,.

Y L)c

' 5/ " ', \ /
N ( //
Copy Lo the blre:tov ot bl e,
o o v - . PR, ) . ; - ‘A.IA .4' . : .
Hewv poellel with yoTereay ©) N4 Lo _ -",\(_UV\)\‘c(z\v(\‘gf
N2 QL3/1/90- 1. T dated 06/2/.°0, G)'DU'-JL';’\J'.')\Q e -
for inform tion please. ,T}F‘_ S AEA 7

,@ | <\ ! 1 ;
? L)¢C£j_,dM£_KLCLTﬂj? ‘ é‘)\:Lf' .

}3 'C - (L,_r(l' ( :).1. ) x.‘ ' )\ .
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NO.A-32013/ 3/ T9-Nm o1 A/\ Y']\(“ﬁ" K—_, - 7
Song and Drama Division /" o \
Ministry of Information and Broadcasting w

15/ 16, Subhiash Marp, Daryanani,
llew Delh$-110002, Dec. 15, 1¢80.

by~
i A O ! "’l/
Director, Song and Drama Division is pleased to gppeint the

following &perintendents, purely on ad hoc basis, as Aministrative
Officers (Group '5* post gazetted) carrying a scale of pay of

Bse 650-30~740~35~840-25-40-960 from the detes as indicated ajalnst
each till further orcers.

ORDE R

S«No. Name Jate from Flace where Remarls
vhiich pro- rosted on :
. moted ad hoc pro-
' mot ion

le Yum.Premiata Mallick 6,12.1580 Delhi Vice shri B.R«Sarin
: Reggional s0Weihtl repgion)
| Centre who has proceeded

on leave from
9.12.80) e 221 V1%

2 Shri Ge K.Nagchandi From the Bhopal
' date he Rogional
assumes Centre
- charge of the
) post till 22.1.60 ’
i gT——— .
2, The ad hoc promotion will not bestow on Kum.Fremlata Malliclk

and 8hri GeKeilagchandi, a claim for reguler appointment to the grade
and the services rendered on ad hoc basis in the grade of Adminis-
trative Officer will not count for the purpose of seniority im that
grade and eligibility for promotion to the next hipgher grade.

- 3. S hri Napgchandi 1s relieved £rom hqrs. with effect from
. HIS.IZ. 1680 . It is certified that Shri ch;@;\ndi will be on temporary

transfer . Lug_ Ovl‘()l.(

el Jalal r‘ )(l ,/,. ‘
Deputy Director Gidnire )
Copy to: R
l. 3ach individuzl concerned .
2, all T&40s in account with 88> Division
3. all Gentres, S&OD/ 4ll officers and sections 8t hqrs.
4, T&0O, 1iLA Group, Min. of 1&3, AJ‘J puilding, Fou Delhi
5. Tersonal files of 5/Shri Sarin, 1 chandi and Kum.! remlata Malld
6. Guard fila Cim..1)
7. Director for information,

.

Ny e £

oK. Jadadty "7 } ]'J
( Dejuty Dircctor Gdrare o)
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'No 4A=-12026/2/83~Admn . I iﬁ—
Song and Dramg Division
}nigtry of Informe tioh end Brogdcasting

R R RIS

.
4

15/16, Subhssh Marg
Derys Genj, N, Delhi-110002.

Dateai. the July 14 1983

' "QRBRDEER

- Dirsctor, Song and Drams Divigion 1s pleased to o
:promote Sk, G.K, Negchandi, Superintendant end officisting

88 Administretive Officer on sd hoc basis to. the grade of
Adninlstre tive Officer (Group 'Bf Gazattrd) in the scela
of . pasy of R8.65’)-30-7409354888—}?8-40-960 with effect from
the date he assumes cherge, .

<7 On his regulsr promotion to thr prada of
Administrstive Officer, Sh, G.K. Nagchandl 4s posted
+ Gauhatl Cantre of th- Division,

[
. Shril Negchandl shell be on probation for e parlod
f two yrers from the date h~ assumes cherge,

T V' v ';" ' leq A
' ‘ (T.C, AgArwWal) ‘ o
D-puty Director (Admn.) |

Sh, G.K, Nagohendi, Administretlive Officer, Song
“and Drame Division, ' \

« . ‘Dyputy Director, Song & Drama Division, Gauhs i,
it ppy &:-Accounts 6ff1cer, IRLA Group, Minlstry of
; “ I&B.‘ A.G.C .R. Building, No,w Dalhi.

'A11°'Pay & Accounts Officers in Account with Song
end Dramg Divislon, _

- A11 C-ntres of Sorg & Droma Division,

A1l Officars & Sections st hqrs, _

Personsl fil- of Sh, G.K., Nagchendi,

" P.A. to Director for Director's foldar,

“."Guard flle. . :

(T.Cc, Agarwal)
Deputy Director (Admn,)

v
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' . No.1/72/65~38&D QRQ)

) Songer amd Dremaey Divicton
Minlgt?y of Informalion |angd DBroadenast Ly,

»
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i

. + 15/16, Subhash Hrrp, R
. b : Daryagandj, Mew Delhi-110002,

Dqtedzthe 19th Februnary,1983,

) " ) . 3 . )

Shrl B.R. Sarin, Assistant Dircctor(Adrm) ad-h
: ’ ! ¢ : ad~hoc
Hﬁuﬁﬁuﬁvokq?ds roeverted to his original post of Adminzstrntivo
R e fficer w.c.f. the afterncon of 28th Februnry 1043 and
R ¥ .w?".{{.:postcc.l to I),e.?.hi Regions He will, however, continue to
j:_;unctlon as Draving and Disbursing Officer.

,“ ‘S

;ﬁ f,ﬂaﬁ,."Km..Premlata Mallick, Superintendent nt pruSuﬁt
s iqtoffiviating as Adninistrative Officer on ad-hoc basis

D)

'§¥5i5 appointed as Administrotive Officer on rerular bnsis
s weeofs 1.3.1983 (F.1M.) and posted against the repular
wovecancy -of Administrative Officer at Gauhati., She is
yedirected to join at Gaubati immediately as the post of

?r,*a'considcrable-period. However, if she does not Jjoin.
at Gauhati-upto 31st March,1983, it shall be decmed that
«she has rcfused the promotion. ‘ .

4Jj3,f“ On his repatriation from deputation, Shri G.S. -
P Agarwal is posted as Administrative Officer at the
ional Cenlre, Bhopal. .

7,  ‘“Conscquent upon Shri Arnrwal's posting nt Rhopal,

v Bhrd G.K. Nagchandi, Adninistrative C.).fficrn‘(nrl-flxoc

w7 stands reverted to the post of Supcr%ntondovt from the

Vo kdate Shri Agarwal Jjoins as Adrn, Officer ot I'epnl, .
¢ Shri Magchandi on his reversion is posted ns Supurintendent
" at Delhi Hgrs.'vice Km, Premlata Mallik. o

L -

P

- St TR

| (B. Haarcayan)

Dircctor -

A

All incumbents concerned. .

Admn-I scction (for personnl files of

tho concernedincumbonts).

A1l Officers at PFars(includire

All Deputy Directors at Region
) : I

Superintondents).
nl ~Cenkres,.

contide..esp=22/~
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BiF Ol THE CENTRAL ADMINISTRATIVE TRIBUJIAL
CIRCUTIT BENCH,
 LUCKNOW,

REJOIITRER AXY} IDAVIT
in ret

CeAsNOa361 of 1930 (L)

GeigNagchandl eeedpplicant
Versus

Unicn of iIndia and others ...Opp.Parties.

L,G.E.Nagchandd aged about 51 years
8/0 Late Sri K.V.Nagchandi resident
of 116-2,Fzizabad Road,lucknow
{presently working as Administrative
cificer in the oifice of Deputy
Director, Song end Drama Division,
Ministry of Information and Broade
casting Lucknow), the depbnent do
hereby solemnly afiirm and state on

ocath as underse

i. - Thet the deponent is the égplicant in
the above descriibed original application and as
such he is fully acquainted with the frcts and

circumstances of the c¢ase.

A

. M
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2e That the deponent has read and understood
the contents ©f the counter affidavit f£filed on
bchalf of the opposite parties and its rejoinder

is being filed hercunder.

3. That the contents of paras 1 and 2 of

the counter afildavit need no renly.

4, That the contents of para 3 of the

counter affidavit need no reply.

Se That the contents of para 4 of the
counter affidavit need no reply except that the
posting of the applicant at Lucknow was infact

a trensfer as stated in para 4.01 of the 0.2,

6e That the contents of para 5 of the -
counter affidavit are not admitted as stated,

It is wholly 1nc§rrect to say that the case of
the asplicant for transfer to Bhopel could not be

considered because of the fact that the Aaninistrativ

Officer working at chopel was also cocming up under
the purview of the Government of India,Department
of Personeel and Public Grievances and Pensiom
0., fated 3.4.1986. As stated by respondents

themselves the wife of the Administrative Officer
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at Bhopal is working as a teacher under the State Government

of Haryaaa &t Ferldebad and nesrest ceutres are Delhd,
Chandic¢eslh .G Ludiaow, oShonél 1s not nearcst to his
family as statec, Turther since the AdGainistrative
of ficecr presently pocted zt Ehopsl wos working &t Chandie
g=rh vhich 45 ncorer 2o Feridalbad then Thopal, as stated
W7 ress.onc-nts Hhcacclves, Where vas ne justification
for hig tronetor foun Chandlgnrh €0 Lhepals It was only
a devico e put an distzels i the way for the apolicant,
8xi Re7.Sndni, the nduindetrative Oiflcer hed applicd
for trontfoer o U 1kl vide hic gpolic-tim dated 12,12.30,
¢ photacict coy of -fiich is beiny anrexed as Annesure

HoesR=1, but it wcs 3lzo not coasidered,

7e ahrt the cmtonts ot para 6 of the
counter afilcdavit are nof adilcted as stated., The
respondents particularly 0.2 has not mcntioned

any thing zbkcut the camplaint made by the deponent

es referrcd to in psre 4.03 of the U.A. The respondents
have also not rnlield the sernents meade by the deronent

in para 4.04 Of the Jele Yregarding the risponsibility for
making poyaeat of the billls, lurther as stated by

the resucadents ia paie uncer ruply that private

parties han cemanced acticn agaiast the Dye.Director

and the dministrotive o.ilcer, the respondents have

not montloned as to whnt actd~n was trken against the
Dy.Directur or what was the reason icr disceriminzting

the applicant.
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8e That the contents of para 7 of the

counter affidavit need no reply.

9. That the contents of pzra 8 of the
counter affidavit are denisd as wrong. The contents
of para under reply itself mekes it atundently
clear that the transfer of the applicant was
ordered because of the alleged complaints made
by private registered pcrties and the News Peper
rcports, vhich was not caly unjust but also causéd
aspersion on the moral and rharacter of the
applicant. The Respondents ocught to have ensuired
into the allegation before issuing the order of
transfer, HMoreover the private registered parties
had demanded acticn against the Dy.Cirector zs
vell as the Administrative Gfficer and it is not
clear as to what weighed in ‘the minds of Respondents
for discrininating the applicant, The alleg-timms
are defematory end the spplicant has already
submitted an applicaticn to the Respondent iioc.2
seeking permission for £iling a suit for defamation
but the permission has not yet be=n accorded.
.The order of transfer was infact passed as a

punishment cnd neither it wes an administrative
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order nor passed due to administrative exigencies
as alleged. KO doubt transfer is an incicence of
scrvice but the respondentg cennot discriminate

with the applicant.

10. That the contents of para 9 of the

counter affidavit neecd no reply.

i1, That the contents of para 10 of the
counter aftidavit are not admitted as stated, The
represcntation of the apslicant dated 27,8,90 was
not considered taking into consideration all the
facts as per the judgment and order dated 31,3.90
passed by this Hon'ble Tribunal., %he gpplicant
has not been given an opportunity of personal
hearing nor any rcason has been shown by the
respondents as to why it was not possible to do

50, The alleged letter NO.A=22013/1i/30-AdnineI

dated 21.,3.90 has not been received by the

anplicant ¢ill to=dzy, hence the same is denied,

12, Zhat the contents of para 11 of the
countcr affidevit are denied and those of
4,10 of the O.,A, are reiterated as ta
specificdlly stated that the rcpresent:

aoplicant has not been disposed offo as p
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particular case as the present‘one it deces amount
to punishment. Before acting on the asllegcd
complaints the Respondents oﬁght o0 have comlied
with the principles of patural Justice and afforded
a reasvneble opportunity to the applicant to explain
the matter. In fact the whole incident was verificd
by the Dy.Pirector{iesponccnt i0.4) and as such

there was no cccasion to transfcr the applicent

znd the impugned transfer ortier is mesleficde and

has bcen passed for oblicue ccnsiderations,

i6. That the contents of para &6 of the
counter agffidevit are denied as wrong and those of
para 4.16 of the 0,8, are preiterated as true, 2s
alragdy»stated the gpplicant has still not
recei;édvthe copy of the qlleged letter dated
2142,90 about the disposal of his representation

end he has also not been given pecrsonal hearing,

17, fhat the contents of para 17 of the

countcr afficavit sre nct admltted as stated. The
respcndents have tricd €0 paint a distorted nicture
of the whole matter and heve given only such
information vwhich dipicts as 1f they are working
in a rcascnable manners Tho postings of the
applicant from 1373 to 1380 aff Patna,Siliguri,Declhf

and Dine hovra Aaldheratbrole nod heen reflected.
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In this context @ blo-data of the applicent is

being ennzyed as Aniexure 10,R«2 o XA statoment

shouing %e posidngas of uther Adnialstretive oiflcers

1a 2lso bedng a~oored 3s Janixuere Ho.i-2, which

ghows the f=worr-tism fone £0 some ond hersssment

of the -70lic-at Ycoores atwaAdintly clesr, In fact
vhile corking 1o 1d:1c 2ulieidy Ofllcer at Gwalior
in 1305 the & pllic:at coudht reveosiva from senlor
nociizn itk a5 =dow £2 get 3 postice at Bhopel,

whote tho vacsneg of e Aimindistvi:tive Ofiicer was
m-ilgkle., The teorondents htwevers, (id nct sgrec

tc noest the osnlic-nt o Chepel Ior oblicue considGeraw
tions mné pested the apslicant to Pune, which clearly
proves thet the Respondents heve made no efiorts

to noat tht ayplicimt uat Dhiopal, rather have deliveras
tely nct pogted coven when wacancy <lé& =xicst. The
Resnoadents hrve nisrepresented the facts to mislead

this "len'ble Tribuanel, The contents of pora 4417

of thn Cehs arc roltereted as trae, It may be weationed

hers that the Resnondent No.2 has transferred the
employcens to thelr chiolce stations alongwlitn posts,
but tihe cose of the apslicant has neliberately not
been considercd, It mey =ls0 Be steted here that
the Pay and Accounts o.:ilce for Chendigarh and thopal
ofilces ie locited ot velnde This provices an cppor=
tunity to the Adninistrotive Offlcers posted at Bhopal
ahd Chandlgarh to pay fregueant visits to Delhi, As
other admlaistrative Oliilcers are cesidents of uelhd,
the main objective of the Respondent Noe.2 in rejacting
the rcoouest of the zpnlicant for nesting to Bhi-pal
Taveurcd :
is to post/fxxwexd oersons so that he can frcpuently

visit Lelhi at Govt.expense.
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i8. That the contents of para 18 of the
countr: affidawit are nct adritted z& stated and
the gty 00 prr2 4,12 oF the O, A, are raitezsted
88 TTac, tZi Vijay foard hone already farnished
the #rldence °f +he choarges Yev~1led vide his goplicae
tincn Jat2% 28,2.7130, Yo sction has heen tzken by
the Trerendents Sa Shis rooorg, In this content it
ey by mentdem @ 4 the Jiocular N¢,C=19019/1/88-Vig
ALl 3,3,20 d-ra- 7 vy he Rnsondont NOL2 clearly
ghe = £1.-¢ thr of fiwevs and skeff fn his oftice enjoy
Yicore SYoo oAt oatgllers in o fice iltself, Tt may
Be Infcrred from e thot the offdc-75 and gh~7f
enicy the 1icuor in office Non~with wutsiders vho
may 2 arents throigh vhom illegal gratificstica and
bribz ig dzmend:d £9¢ trancicres and postines. The
moncy so cbteincd i3 later utilised for purchase cf
licvor -nd =cals ete. A photostat cooy of the Civcular

Gatod 5.92.90 45 Leing amexcd 38 AMnexure HOeR-4,

19, Th-t the cont#nts of pera 13 of the
coxrtcr cfiidevit nzed 20 reéplyv, Howsver it may
be strted that this ion'sle Tribunal has aloeady
issucrd notleces L0 he Recommndent Houed and Sri

BaPesinha the nresent loncukent of the oifice of

Respcndent 0.4 vide order dated 4e.4e71,

20. Tust the conisnts of pora 20 cf the

comter ni‘id=vit arc denied as wrone snd thoce

of pufn a2l of the L As gre celieveted as tilue,
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It may be stated here that the Respondent No0,2
himgelf hed written tO the Respondent 0.4 that
decision has bgen taken in the matter after
discussion with his colleagues at Headquarters
cne of whom is Mr.3olanky the then Dy.Director

at Lucknow,

21, That the contents of para 21 of the
counter affldsvit are Genled as wrong and
rmisconceived, As already stated the applicant

has not yet receilved the copy of the alleged letter
dated 21,9,90 vide which the representation of the
applicant is alleged to have been decided, Since
the applicant was relieved by Respondent No.éd
before the disposal of the representation of the
eapplieant in accordan;e with the judgment and
ordecr dated 31,8,90 passed by this Hon'ble Tribunal,
hence the relieving order is nullity in the eyes

of Law,.

22, That the contents of para 22 of

the counter affidavit are denied as wrong and
misconceived and the applicant is entitled to the
reliefs sought for in the pr:sent czase.

23, That the contents of para 23 of the

countcr affidavit necd no reply.



.

24, That the contents Of para 24 of the
counter affidavit are denied as wrong a2nd misg-
conceived, The original application filed by the

gpplicant is liable t0 be allowed with cost,

25. Thet the contcnts of para 25 of the
counter affidavit are denied as wrong and mise
conceived, This Hon'ble 'Tribunal had stayed the
impugncd transfer order after perusal of the
original record videc interim order dated 23,11,90.
vide this order the respondents were required to
file thelr countcr affidavit within 4 weeks but
they failled to file the counter affidavit within

the stipulated time.

cnent
Lucknows

Dateds \7—7— ,1991,

VERIFICAYLION

I, G.K.Nagchandi s/o Late 8ri K.V,
Hagchendl age sbout 51 yéars working as Adminise
trative Officer in the 0ffice of Dy.Director,Song
and Dreme Division, Minigtry of Information and

Broadcasting, Lucknow r/o 116 A,Peizabad Road,
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Vé?

Lucknow do hereby verify that the contents of

paras. Jso 20, Ql(ﬁ%ﬂ? ), 13([9%@?)/ 24
ondas

of this affldavit are true to my personal
knowledge and those of paras.+d/ C”"‘"‘? D, 2
Qad 2 3&}»:&3)

are bellieved to be true on legal advice and

paraa.n—-*f

are believed to be true on bellef, and I have

not suppressed any material fagts, %j

Lucknows
Dateds 17-7- ,1991,
IDEUTIE ICATION
I identify the deponent who has
signed before me,

advocate,
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91\ ﬁﬁ ( n’l \.Q AJLIH)(H-“"Y&L\VQ'.. _R\bu'nai AdCLQ Be’HC!’\ Aﬂ.&lkaba{

Criedid- H&V\cl« v(uck‘hw ¥
O"(\‘(‘Uan A'ﬂPL\.qu&m NQ. 361 Qj‘ [‘HOU‘) S
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] v s,
Uiom  oF Sadia amde om%‘ Arvexore i Rl Qe&f:adewl,
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To
The Director,
Song aud Dr afla Div'qton,
15/18, Subhash durg,
Daryagunj,
AEV DELHI-110002,

sir, J

Inspite of 1wy 111 health and continuous tre.tment from
T.B, Hesplt. l/SuFdavaung Hespital, New Delhi since 1987 I have
obeyed your orders Tor ny tr‘nsfer tvice from Delhi to chandie
garh in Feb,1923 «nd then from Chandigurh to Bhopal in Feb,.20,
The treatwent 1s still golag on as 1s evident from the copy of
prescriptiosnsg erclesed,

2, (¢) My ulfec s a tedcher in Gavt Primary School
B:1)abgarh ("arzunu).

(b) Horeover,she is also under treatment at Safdarjung
ho:oitul.

(¢) she has had serious set backs of desths o»f two of
her brothers and three sisters and also death of
my futher,

3. Recertly T have sufterred an attack of ncute appendiceular
mess for which I have to undergo surgical operation as per _
medical advice, , .

4, I an the senior nmost 4,0, und 1t hus been the practice _
in the pust that the senior wost A.0. 1y Kept in Hdgrters, ¢

5, Therefore, I anpeul to ynur honour to kindly trangfer i
me immediciely Lo Delhl on HUMANITARIAN GRCUNDS and also the i
justice of neture demunds my posting in Delhi, :

Thanking you in antieipation,
Yours fulthfully, -

. [ .;‘/

Dated: 12th Dec, 1990, ( R.P SAINI )
- - ADMINISTRATIVE OFFIER,
Song & Drawa Division,

o BHOPAL [
( Camp: H.Delhi,)e :
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, Oviyinal Applicalion Mo. 361 6 [490(L) Yé?
G-k Nogyehands | oo Aplcan-
] " | Arplucant

Unim of Smdia amde otires

Respondons

ANNEXLRE No. )
L7 [TGIATA OF ST GoKo [AGCHWIT
BELGIAT U 1 LiTid 87 ATIVE URALCTR,

{ o bo sulaitted in cuplicute ) .

f., Pemeg Ol HAGTHAMDT '
Yo, Jothorto Muan o3 KoV, WAGCHAMT

S, Pate of olriht i-i-1840

N 4o EBrto of cnixy in sorviges 18.6-1009
Do Pats of wuposnuation: 3i-l ¥. JTV7

G, Dotalle ol service rendered in fong & Drema Civision
1ii wxious capacitloe, :

Py M, Ponrod Docignatdon Placa of duty Renerlic, !
. ¥xen T -
ytﬁgam;':...-:mm(-ntscaw nm-...’éeamnmngmm“nwmmqn_-.@iyu_uy—-”g«
e ::;3 :-:;0 /}‘t“ ‘ Iﬁ‘
FEm th T R 6w e v P wm e me OB Eh P oap g e v T Ny TR e ow B 6P M) e on N g O oW -
5. 07 At Teeh,foates Thopad
£y 13 76 Tech, £36¢t. Patna
3. T 78 Managox €113 quadl /Delhy,
£ ¥nch.fpatt, Punce
Lo 79 4/80 Toch.Asctt.  TLhoral
B, 8/80  132/60  Lupdt, Dolhd
6e 81 7/83 fgan. Qffigon Ehopal

7. 0/83 10/84 ldmn.0fficer Cauhatd/Pune
8. 10/84 t111l dato On deputation ¢n g Di%,

1
mwwu’m«nwhqm”mw!ﬂnoamqu’”mnﬁﬂ,ﬂ*uﬁa’wq~

-

¥. lLanguagas knoun/spoken Hind, Englioh | a\aa alea’

", Dotailg of fiald of
wpoclalization -

9, thothor you arg covercd undex : &
tho guidylincs regarding ,.
posting of husband and vdfe
at tho same station in E S
accordanco with tho : S
instrucilons contained 4n :
Ropite 0f Personncl & B N
Public Grigvances & ‘. Ty
Poacion Q.. o, £3034/7/86e : |
Esite(n) dated 3.4,1080 s Losek.
{Copy cnclesed): Yes , (iAlifcodc enedo

7f no Cotalls thoreof moy :hifo ,Snt Anjali Magchandi,in &'Dr’ring is
please be glven, Ilywectorata of Industrics, [1.P.Fhopal
. uith a schoal going son anc ¢ collig.
A o v oplng dauter, It 45 cssenidal that v
N ¥ huskdnd and vdfo live togeiher co €hr
¢hildren axe well looked aftontnio
cotablishmend vill also help the home
coonoy vhich will be othomdse ghattr

Y
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AMNEXUQENQ. -

o . - o — - —— oy —

“No. C-19019/1/30Vige .
- Solyr | Drara Division ' i
Hindstry of Isforieti i & Broadeastins:
PR DRI
15/1€ Subhagh Mare
Deryarnn j
Noew Delhi-<110n01.,
5 Dated 5th Sept.,, 1990,
C_I_Rmcgb_L_A"R

Instances have cone to my notico fron tine to
tine vhot Staff nenbors and starf nrtistes sonotine
found avail..ble in the osffice }nv1nd in—t”XlCutuv/
conguned licucur, It 'ns also boea nticua that meny
a tiue cort..in staf!f munerg/stefr nrtlstus/of’lﬁarw
appcerred on the svare ox at the plece of po furn ne o
havire conswed liquour, Pnrth&r 1t han ad., Cobaon
noticod thel ey poraons t.kL/fon uMng ljouuwx 11 the
officu proulovs in the oLfico hours and beyond the
~offico houss,  The prectice of coming to ofrice in
Letate of inuvexication or anpeering on the sty ar o
“the place ot norformance hoving consumed liqueur and -
twklng or c¢.msuning liqueur in the office npremiscs
within nffice hours and bo)ond cfficc hovrn, ot only
andegirablo "ut ic ~n wct of indiselinline and nise
conduet undir CCJ (Coadact) Rules end therefore,
Smitable di: einlinezy actinn vould Lo token arninst
thc person hnving found in-such a ctnate, In this
comcetion, o civeular was carlicr issucd vide lo, .
C-10019/1/6835vi,  dated thoe 15t Sept. nber 1988, '
pointing out actionnble of sinilrr nisconduct ~nd it
i" ohcs Arein riiterrted that sueh act in future would
he viecued S‘“iﬂ\hly and the persons found in such 2
statc, will Lo dealt with soveruly.

A1l the officcrs at Hlars/Rugionnl Dr. Dlrecuﬂrs/
Lgst, Dirccetors/0fficer incharee of the contre/sub-cintres
arc tharcfere advisca to note the instructions for strict
compli~nce, - ‘

y

(Dx, P. K NANDI)‘“";
‘DIRECTOR

AlT OfflCuﬁu at Hdqrs/All Rceional Deputy Dircctor a/
LAssistant D}LUCiOrd/Oillbur Inchnrnge Sub-countres,

Copy to : DOV(FS) - for infarmation and record ploase.

*

1
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BLRTCRE TIZ Cr.Zunly JZLIISHNANTIVE iliol il
2GAL (JICH e ALLAHIDAD
CLLULd 7 IOk, LUCLCL .

S NN Aot o DY - é\ci of 1991 (L)
In

Oricinel ™plicction 0,361 of 1320 (L)
EF (4109
ReRaR LA

C.X.lacchandl, ageé chout 50 years s/o Latc Sri

KeVe.Nagchandi r/o 1165, aizabad Road, Lucknow

(crployed as Adninistrative Officer,song snd

~Ciaa Livisicn,ienistry of Informaticn and

Bro-¢eooidac,Covenancat ¢f Ladie,Lucknor,

esoZpplicant

Versus

1.,Union of Zndla t'.rouch the Secretary,iiinistry

i r..lomngtica end wroedecasting,ilew Sclhi,

Z2eViiictor,song znu vreva Division,iiinistry of
Infcm-ticn ol Lrouedeasting, 15/16 Subhash

warge Baryeoini, oy wclni-1l 6002,

3.Dre P Ko Iondl,Director, seng end Drama Division,
idnistry of Iuformation znd Brozdessting,

15/16,uurhash “lair¢,coryacanj,New Delhi,

4,The Leputy tdrector,song end Drama Division,
fdniotoy Of soiormetion and Lrocdcesting,

ryret -
LR XA L )

sselESpCnacnts,

. . . . e - - - a—
o ke Ldes & owen oowalibdS U7 il ORIGILCL

AP2TIC UGl

Bricf facts leoding to the spplicaticas
1. Thet the epplicant had subaitldd

an gpolicction initielly on 25.,2.1987 {for




&

tronsfer o Sagpol ia twzms of Covt, of Indle,

Dintt, of Berasall cnd Maklic Srict ences and

(R)3nt.d 3474396 o Lils vife is scrviago under
celelit, 0t Jhdsal. UCutvere hi wes trensferred
te Ludiow viiT srlis ontld 3.11,88 is.u<d by

THC JAi54Ca.eat LL8eZe

26 “net dlic cooliceat subitt.J another
armlizaticy La 2043621 for toonsier {rca Lucknow
T2 Lacpal Bac iis case as aot coasidlsid and
tho laladetontii e Clflleir worling at Caendigash
032 wiie is serviag as a weacher ia 3Dallabhgarh
(% aridehad)uaiir Jie ok, of Hasyana, vas

* s - N e A .
[P S S PR b u,.C‘Dﬁl.

Je Tue e is ouvious that the ResnChie
dents are not folioudnc ne cuilde lineg ond
aolicy leda wsim by the Caate Cegridiag transfer
of the employces wnoge spoase are working in
Cov: sament virvice or in sublic Uncercekings

Tor L0 want s orie :iixlut':Ll co then, UWa the

Lle s Wi @oolicant 1o hed been sutaaltiing
repene.don s ;,:.n*c.atio’hs *Iorv-:;ra-nuir_r to iLhopeal
licC been Cionsicooed €O Lucknoy and ca the

cihir s hend rt (ePe5aind,ldmindstrotive Clilcer



: S&g}/

- 3 -
who had requested for transfcr froa Chondigarh

to Lelhi was transferred to Ehopal,

4, That instead of c¢onsidering the

case of the applicent for transicr to Lhopsal
the applicant was transfe.red from Lachkact to
Madras which is at more distance f£rom “hopal
than Lucknow, This trangicr is contrary to the
letter and spirit of the Ofifice liemorandum
dated 3,4.1986 iscued by the Govt, of Indilg,
Deptt, of Personnel andl Public Grievences and

Pension,

H5e “nat the:ﬁrcsent Oe&e has becen filed
against the transfer of the spplicant frem
Lucknow to Hadras end this lion'ble Yribunal

was pleased to stay the traasier ordcr cated
22,8,1990 and rclieving order datel £,10,90

vide ordcr dated 23.11,1290,

Ge | Thai thouch in wyages: paragreph 4

of the 0,24, it was mentioned that the ajplicant
had submitted application for transicr to
Ehopal in termg of the O.il, dated 3,4,1286 issued
by the Govt, of Indis,Deptt. of Personnel and

Public Grievances and Pension but due to



£\7
¥

- 4 -

inedvertence the grounds end prayer were

not properly worded,

\ 7

That under the circumstances the

Ground and Prayer as mentioned in Paragraph

6 and € may be anended as unders

(a)

)

(p)

-~

2dd ~Ground

(1) in para G-

Because the gpplication of the
gpplicont for transfer to Lhopal
has not bcen considered in the
light Of 0,l14i10428034/7/86-Lsttin)
datcé 3,4,1386 issucd by the Govt,
of indla,Dcptt. 0of Personnel and

Punlic Gricvences and Pension,

Addi~rRelief 10,C in Paragrsph 8,
(c) issue a writ order or dircction

in the nature of [IANDATS comending

the wuspendents to consider the

molicaticn'Representation of the

applicant for trensfcr to iBhopal in

422 licat Of 0,il.0,28034/7/26-Lstt

;) dated 3.4,.86 issucd by the Govt,

| of India,Deptt, of Personnel ead

public Grievances and Pension,
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Be Thet the gpplicant prays for banafide,

TnuBLl, it is humbly prayed

thet this Hca'ble Iribunal may kindly
be pleased to ellow the ajslicant to
meke the smendnents as mentioned in para

7 ebove in the Original application in

the interest of justive,

Sicnature of Zppliceant
Lucknows Octobei: R ,1891,

I, Geitesagchandi s/o Late Sri

KsVellagchandl ace about 50 years working as
Adninistrative Oificer in the Office of vy.
Director Song end Drama Division,liinistry of
information aﬁd Broadcasting,lucknow r/o 116-a,
I elzebad Road,lucknow do hereby verify that
the coatents ‘of paras i1 to 8 are true to

my personal knowledge and I have not

suppressed oy raterisl facts,

Lucknows Signature of the applicant.
DatedsOctober2 ,21 '
Lucknows slignature of the Advocate

DatedsOctobar 94,1991,
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IN "HF HCU'HE." CPNTRAL ADYINISTRATIV® TRIEULAL
CI C:IT " CH AT LUCKTC..

Civil “ise,4n, o, 22K of 1992

In Re
"t q’
c, Vo, 474 of 19e28(L)
R,5.Chavhen esslPplicant
Vercug
Unior c¢2 lndia & otherg oeclicgpondents

Arrlicnvion ¢ ~xprdlite the motter
for early hrarine of Interirm Relief
Sopllrabton

Ca bakeii c¢? the arplicunt, 1t is most

rspee'filiy beoe % esatret 23 under;

1, Tha%+ ¢:e a2 grplication has been
preferrsd boict- .. le¢ nontble Tribtunal chal lenglnre
e forgpironirl voricn by '.«n’chczr;:ha appeklate
g cge the ¢-33irr rrceaedings has agaln beon

b

"t 278 wi. )}~ ti- prevecus punishment o pder

=

after £1181=35-7 eLou.pr- has Leen passed and

¥ ¢ haa gl7c h-on ieplemen%od,

2, Rt thooun, orc abeve :aid applicetion
.torim reilef hus 2 gc beer prayrd that the
Cppoc! +~ Fapy I'r, 2 end 3 be pestralined to take
any fLrth~p Z7-ch prcceedings azning + the

tppl.cii® fa¥une #+ - pendenc: of thls applicetion,




¢

(2)

3 Met on adrizsio. stage on the intepl~

relief ¢hls Eon'bvle Yribunal was pleased and
show ccused %o the Cppesite Parties that vhy this
applicetion may no+ br adgri %trd, This oirder was

pas-e~ cn dated 19, 12, 1901,

4, The# 1+ ic 2lgn gbat~d thet 4 veeks
ti-¢ wos allovw-~3d ™ r-gr-ndents for filing

oti~ctd n-/ivnly,if any, tat nothing hag been
filed, “be znrlicon® heyg alco corynd a9 cOvy

cf thn or ~r f-4ef 17,12,10°1 on the auttortiles

kit e regroncertyg dirgride 4o file rerly te fore
Hfe - Ple TUma) 3hearded erquipy 2galnst
the ne¥ Steper, iile, 1+ s vell knour by

M anthe4H ~a #het +ie matier 45 sube-judice,

&, Tl e o+ of enovipy has tli~e o
#lam hme iw-7 and acjourrments are belnr given
cr *he v gt ©oarlle~*en fumished by the

e rl? rem® oan s +he eyt date 15 being fized

L7 ., #eferere, ~ost respsctfolly
pray~s thet ¢uL Len'SHle Tribunal way be please
to allow %ila anplicrticorn zn4d the rattrpr perta
#n inteyir repiicf waoy b~ erpedlted as enarly as

poagitle 2n 2 rC4~: Feorinn +the gultable order

be pruzed in *e intrp-gt of justler,
slear:Lagimeu (kﬁ;/

’ i T
Da-eds S\B¥— Advoczte,

Counsel for the app
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:ANNExqgg.A-B

The Diroctor,

' 8on¢ ... Drwne Division,

NU"-’ Dthio
(shri B.2,S8arin, D.D,{a) )

( TRTQUGH PROPER CHANNFL )

Subjecti= GoX.lNagchandl,fleld Publicity 0fficor(L.R.)
Bhopole-xupatriacion ©o parene Doportmant,
0N - B - A

sir,

Kindly rofer to J.D. DFP,,Bhopal ‘s latter No,4/5/85-MP/
Adry dated 10/9/87 on the .bova subjagt.

Lo information vid: this lotter I will Le ralieved oa

A/11/87 AN, ‘e Dirsdworate 1o aweve that my wife 1o working

La tha Diructornie m.‘ Tudugierlcs,MePe Bhicpawl, X have & schoud
golng won and u coll.go goiry doughter due Jor joindng wadic o
collagu,

I am algo not koeping good health thase days dus to
high blood pressuro and have o fwmain oft specific die.
Spuecimsn. coploy of Lovtor'ts prescripitions aru cncloued for

LCEGronCe.,

Under these circumstances displacemant from Bhopal
will badly affict my domedtic life o Xaooping in vicw thd
ingtructions contained in Dunerinint of Peruonnal and Publie
grivvences wnd Penolown UdMe 20,2003</7/86=tstt(A) dated 3/¢/08
I ruquest for my posting @ Bhopel. My blodata is oncloved
for rsady ruference,

Thankding - o,

Youra gzaithfully, '\

Dutede 25,9,1987, | ‘“/( Cier *’)(

({ G. Xo NAGCHANDY )
PIEID PUBLICIYY OF+ICER (ILR)
.—-/"‘ m‘mnmvlo

fol,

22 .9 %o




tye e

", % DIOD. TAOF SHRI G.K, NAGCHANTT w@

DESIGNATICNS ADMIIZSTRATIVE OFFICGER,
, { %o ba submnitted in duplicate )

- Namet G,Kw NAGCHANDI
Tathox's Name 1 K.V. NAGCHANDY

3, Date of hirth: 1-1-1940

4, Date of entry in sorvices 18.5=1960 -
5, Dato of supornuations 3}-l &= 1997
'\‘6.' Detalls of service rendered in Song 8. Drema Divislion
“in vorious capacities, |

Sry No, Peried Designation Placd of duty Renarks,
B
N A N S
1.4 69 72 TochlcAsstt,  EBhopal <=

2% 73 76 Tecih, Asstts Patna

3. 77 78 Managop 8iligudi/Delhi

ac Tochs Asgtte  Puno.

4 79 4/80  TocheAvstt,  Bhopal

5., 5/80  12/80  fupdt, Delhd,

6, 81 7/83 Adan, Officor Dhopal-

?

.8s Details of igld of

7. 8/83 10/84 - /dmn,Officer Cauhatld/Pune
8. 10/84 till date On deputation ¢1 to DIP,

uwwmu@uwtﬂmunwﬂnwmv—“umwnnoum*‘u—mpw-—.v
7. Languages known/spoken Hindi, Inglish, OVRRTTAN

N ¢ongclalicatio -
3 Yhother you are covered under
j‘( the gquidolines regarding
pc-ting of hugband and vdfe
4% tho game station in
. accoxdance with the
instructions contained in
Poptt. of Perconnel
Public CGrievances & \
rension Q.ll. No, 23034/7/36- '
Ratt. {A) dated 3,4.19858 | R o
{Copy enclesed); ' Yes (AT et & e los

'7f go details thersof may :life ,Smt Anjall Nagchandl,is work
piease bg gaven, Livectorate of Industries, M.P,Bh
vdth @ schouol going son and a coll

/ P going daufer, it is esseniial tha

N/ husbénd aiid vdfo live togothur sy

children are well looked aftor.On

— . ¢ | establishmont vill also help tho

,@ kfﬁ ' cconemy which vill be othervdse
K+ | N

N LLz,L.
99 ~-£c,<:, R
\ - A S/ b
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) . - Applicant
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ANNEXURE A-

Cgﬁx 0L 0.M, No,peo 4/J86—Estt{&) datod 5 4,86
, ‘ ' QLI ICE MEMORANDUM

Subjeete Posting of husherd and wife ot tho same station,

EYIEXYS

4

The unS‘bl')n of formilation of a policy regarding the
posting at the same place of hustand ard wife who arc in Goverrment
scrvice or in the service of public Scctor Wndertakings has been
raiscd in Parliament and other forums on several occasions, Govorne ,
ment! s poditinn has been that requests of gpvernient servants and ‘
gnployves of public secctor unfertakings for posting at the same
station usually rcecive syrputhotic considaration, and that
cach case 18 fcelded on merits, koopn.ng in view tae acrdrdistracive
requiroonts,

s 2. The Goverment of Irdia have givon the utrost impartance
tr the erhaveonont of womont g etntuo 41 a1 scctoro ot all walkn
of 1ifo, Stratogies and prlicies are bolrr forrmlated nnd
implcmont'od by difforont Miristorics of the Contral Coverinert tn
aciticvo this o, It is alsy considtro” nccoss.ry o have o palicy
which ean emtle women anployad under the Governont and tho Tu¥iie
Sector Undertaldngs to dischoree thoir rosp*r*srulitl s as wifo/ 3
mAther nn the 2ne han?, and procductive workors nn the nther, mro
effoctivelys It is the policey of the Goverrment th~t as far as
prssible ar? within the eorstraints of afministrative foasibility,

10 hasbard an® wife shnudd be pos »d at the same stati-rn to omile
them to lond o nrmel family 1ifo ~nd to ersurn tho ofueatinn an?
welfaro of thelr children,

3 In Felrusry 1976, the *hen Department of Socinl Walfaro had
issuod o ecircular D«0s lcttor ¥ 211 Ministrios ard Dopartnents
™~ roquasting tham to glve scrious conalduratinn to the quustion of
o posting Lhushond an® wife 2t the samo stitisn., However, reprosontations
I( cortimue to be reccived by the Departmont of Wonen's Walfare in the
Ministry of Humin Respurces D.velopment Lron wemen Scoking the
inbarventioan of that Department for a postirg at the place wiore their
husbonds orc posteds It hos, thoref-re, mw bwn docidod to loy
down a broad stotnert of policy at least with regard to fhose crployees
who are under the purview of the Central Goverrment/Fublic Scctor
Urfortokings, An attompt has, thorefore, beon made in tho following
paragraphs to lay dswn son. gulidedlines to am¥le the cadre cortrelling
v autheritios to eonsider the requests fron 8o spoucs for o posting at tho
j samo station, At the outsct, it miy bto clorified thut 1t my mt bo
possitlo to bring ovary catemry of orxployco within the ambit of this
. policy as situatinns of huubunc/wifc enployment are varied arnd
w,  mnifrld, Tho guiddines giyon bulow arg, tharofHro, illustrative ard
mt exhaustivo, Goverment desire thnt in all othar cases thoe Cadro
.enrrtralling autharity gnuld consider such roquests with utmst

sympa.thy,

4, e closses »f cases thnt rny arisg, and the gu:lc1 clings for
Aenling wi h oach glass ~f case, arc plven belovse

e . /
,C’fQZ Q P SR c?ntd.....p'.?.
( eﬂ%d%) i -




:"‘%: ' . ‘) Vs ' s \ - - 4
et " ’i, ;
(1) - whore the spouscs balony to the same A1l India | TN -
-~ Scrvice or twy of the ,;ll Imia Services, mndy, . . ,
1&s, IPSond Incion F 1r»gt Sc,rvicc (Group .u) : i N . .- !
-

- Th:, ﬂuSOS will b&, pnstod $o the same Cadre by )

providing £r a Cadro transfer of onc spouse to ". . ,

tho Oadro of the othur upnusy subjoet to thedr \

Wt baing protod by this procoss to thelr homo .
Chdro, Fostiuzgs within Lhe Cuwro will, of courso, A
a1l with 111 tho purviw oL tho Slato Governn nt, '

(i1) Whoro nnc swvuso bddonss to ons of the 411 India !
Sarvices an?. the nther spouse. bclanvs t2 ono of tho
Cultr"l Serv:.ces

* e Tho Gadro controll ing autlu)rity 7€ theo Central
_ Sarviece miy post the »ffi¢er to tho station, or
v1 if there is mo post in that station, te the Stato
where the nther smouse balonging to the 131 Indin
Service is posted. ;

(iii) . Whaere the spouses belong tn: tho same Central Scrvice:

- The Cadre c.ntrolling authority ey post the
spouses to thio sane etwtior.

(iv). ~  thcro one srouse belongs t:\ ong ‘Contral Scrvico aml
' . the «thw spouse belongs o amther C\ntml Sarvico:

: - Thu spouse with the Tongor scrvicy at o station
o ‘my arply to the a) rropr:L to Cadre contrslling
Club"lOI‘l'LJ and the sald auvthsrity muy post the said
A officer to the station, or if there is m post
- in that staticn to the Stats, wacro thic sthar
spouse balonging to the othor Certral Scrvice is pasted.

(v) Where one spousc balongs to an A1l India Scrvige and
' tho athor spousas bdlongs to a Putlic Sector Undertakingse

- The gpouso anplaoyed undar tho Iublic Suctor Untor-
toking my apply to the computent zuthority and
sald authority my post the sald 2fficaxy to the
stati~n, or if th re is m post umer tife PSU in

that stati~n, to the “tate whiare the othar spouse .
i° postocs , .
(vi) o Vhere tho orausa belones to a Combral S«;:‘vicu and

the othor spouse balongs to o PSUN-

- e spouse emplayed un'er the FSU my arply to the
cenmetent authiority and the sxid suthority my
prst tho ~fficor ¥o the stitisn, of If thore is m
rost unTer the I'SU in that statinn, 2 the Stato whoro
the athuar spouss is posted. If, however, the .

.,/‘f l. requost canmok Lo aranted beciuse the TS has mo

% rost in thy smid stetion Stete, then the spouse

WV. ) : ) s cor{td.....p/?)o
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bulonging t5 the Contral Servico my apply to

tho appropriate Cadro.contrslling autherdty and

tho s1id autl~rity my post the sald officer to the
atation, or if thore is mo post in that station,

to tho Stato wharo the spousce omployed urder

PSU 1o postod, L

(vii) Whero ono srouge 18 omployed undor tho Contral Govornmont
an? the nthor 8rouso 18 cu*l')Y\:r un'ar tho State
vavornmbnt 1

- e spouse orploged under the Central Govarnricnt
my arply to the competent auth-rity and the
eometent authority may pist tho said »fficaer
to the statisn, or if there 1s m prst in that
statlion, to the Strte where the ~ther spouse is postod.

5. As will be soon from the illustratinns, siven abovo,

thoy do mt cover all possiblo eategorivs of cases which muy

arisc .+ In fach, it is mt 7*os.)1blc. tn antieiyate 211 the
cateogorices of cascs, Bach casg, mt eoveroed by tho above guidelings,
\ will havo % be doalt with ktg,}n&, in min® tho spirit in

¢ which thoso guiddlines hvo blion 1nid dawn an' the lar:sor

nbjectiva of onsuring tint a xm hushond and wify wro, as fur as
possikle and within tho congtraints of administrative convordunca,
poatod at tho awmo station, |

6.,  Ministry of Fimnce ctes aro roguested to tring the
chove instructions ty tho mtice of all dministrative
aithrritics unler their ceontrnl and cnsure complinnco, -

7. - . In s far as parssns sorving in Indion Audit and
aceounts Dermartnent are ceoncerned, those nrdars issuc in
cwnsult:\tidn with the cvmptrnllcﬂ‘ an® quditor Gonural of Indla,

Bas This issues with the mncurroncc nf the Dor artmcn.t
a{ Tublic hntorprlsos.

o Hindi varsirn will £911ow,

S/= (Mo, Aorti Khogla)
Undor Sarrebary t9 the Govi. of Indine

Q

(C’Q‘z
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| Y
G.k. Mcx.c-;»c.'kqncfa Vs == Applicant- m
Ui o} India & ollens . - -~ Reghandenls

ANNEXURE A—-4&"

- - Canua . s KIAE
N0 LY/1/L/89/confl./A.0/LKO

Song & Drowa Divisloa

Min, of X & B, Go .=, of India

116-2, Falzabad Row
ucknod

To ' Dt, 16/5/89

The Director,

( Sh. A.,N. Ganguly,J.D.) ‘
Song & Drema Division

hin, of I & B, Govt, of India

15/16, Subhesh Nerg _

Darya Ganj,Nww D¢lhi-110002,

Subs= Finonciol irreqularity amounting to misappropriction
of Guvernmia t woncy in reopoaot Of LAgkno! Cuntlo,

sz,

An emount of R36/-(% thirty six)only was reprtedly
dapouited fn el @ ofiflga by &b, Rag Gupet 11 on dL/509,
$he HBcahab Din centiler dld not ravort Us repetos ef thin
emaunt to tho Minlnistyoidve Oviinex,

. Tho receipt of this cmotus cema to tho knowldyo of
Afninistrac.ve VEficcr.Lacknew oualy on 11/9/89 whoa cash
boolt end th2 monay “egeln:e baok v 5 nut up to hime Ca the
geruitiny, an cntry on the body oz Ta bill of Rua Gopal
vas found indicating that the sord amount was to ba
deposited vide challan no 3/8/8udated 17/8/89, Tha untrly
howaver/found to have been overuritten to ceed as 3/9/09
dated 11/9/89, This raised doubt and tha aAdministratives-
Officer started looking into other pamers und regcollecting

. his memory, “he memory of the A.0, tyld i him thot the
Dy. Dircotor,Lucknos while sending & cuse agalit Ren Gopal
raferred to this emount &nd the entry of the anount porhars

I( wzls avelloble in the chellumfegister which Ls prosently el

Krs.Delhle. The ¢hallon rogister in quesclad was Lazne to
hara. on 20/8/89,.9/8/8¢%.:.: <« holiday., Obviously tho catcy
in the Challen Reglseer was made by the cashier on or befors
18/8/89. The Challan No, «n@ dite Lece 3/3/89 dt,17/3/8¢
theruofore agpgars to be correct, The entry in chall.a -
register of the sugidimount proves thot the money iaJuestion
was in any casc with the sashiaero~ 1 7) w?f57.

What apncars to be that the money Iinquestion was in
any casc Wich the cashier on 17/8/89 and the Dy .Dircctor
LKD was also poerhaeps aware of this, But to strenguhen the
chzrge levelled egainst Sh, Rem Gonal,the moncy ia Question
was deliburately kXept out of records, As the case amounts
to temporary cmbeczlument,althouagh of o small &nouatj and
the Dy Dirsccer,Luckna: ¢lso 8c¢.ins to be ¢ narty to i,
VYhe case 1s being submitted to you directly being the next
?ighur cuthority for necess Yy action ac may be consideraed

1t :

It may be paint.:d out that during Werbal discussions
Sh, Ram Gopal stated to have given this amount con 31/7/89
cnd Shiv Charan, pson seconded tho statement of Sh, R_m Gopal,
Sh, Saheb Din cashier firstly admitted verbally to hive
received the amount on 31/7/89, then changed his statemant
to maka it 31/8/89 and fi.nalf has given in writing ¢
have receive? this amount on '1/9/89, It is ¥io not
wderscood @3 how an entry,lf avoilable,of the amour'.
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received on 11/9/89 was made in the challan register
alreedy act hQrs. since 20/8/89? How ent entry to this
effect wes made on the body of the TA bill eld how a
chollen bearing No 3/8/89corrected to read as 3/9/89)
was to put up to A.0, on 1ll/9/89,

A
*

“° The copz of office note dated 14/9/89,reply of
+ She Sahab Din, TA bill in original and challan ir original
are enclosed for necussary veiification,.

. . f . . . .
In ivew of above Shri Sahab Din ceannc: be trusted
to be incharge of cash, It will be in public interest
E)r' that he is remov. from the job of cashier immediately,
L However as this case is linked with ¢! & of Sh, Ram G&pal
pond 1@ ot horg, the cane is beingy so' .ittod to you for
cons L ation, \

' v ﬁ Yours gaith . -

. v ¢ . Co, . . <
" | . .7 (GeK Nadé‘*{ a1 ),
, . ’ . Adiministrarive Officer.
{r i
. - _‘(1/'0 }
'!.ﬁ . ) ' '2_9*%‘(30 ) i
B | .
A
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Shri Sghab Singh
Llroctoyy }
Jong & Jrama Division
Mlae, of I x I, Covi, of
1)/?6,4ubhash Fars Daryy
liow Dolhio.

Subse FMnomota) mis annarronony

Sir,

Sinee my 2 ining et Lua

o Diroctor,lucinow to wor!:

liko in tho matters of puroheu

he has besn vory rigid staut
sdvonea and othey paymong.

he is olways prepared o Jum
verious blllys amounting ©o &

51/3/8),0n account advsneas an

remained p@ndinﬁs The Oa Aecol

of Dyeo Director,lucknow i.0, L

ware coununicated o pe:rsons ¢

A¢are onclosed ror yordy refsrent

dues w 3 also submitied to the

kgopt on proes uri._ng ma for sul

Or account sdvanceg till oq)1;/

9 C”/on leove, Copy of my u;p_icuuao

[ explonutory. ihu Dy. Lircctorgl

of Drauing & Disbuyuing U flcur

rogulations,and overruling uy o
case s doserve Lo be brought tu
resronsible and consclous Luve
baon done by you, I consldo. o

lupses.

Troosury rules say that tl

L8 whilg spendlngs  Covie noney
gncerelasa wnily sponding hos Oy
wocs not purear to have baun Yol
~¢& doserve Lfmapediata uivenilonl

To EAVLHT.OF 15 84,000/u (P73,

A ‘sum of b &ﬁgooalu hoy b
/Soxfgry & bwwma Uivuséun gy dhaonga

[ AW - e - il
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ANNEXURE A=k

e

No.DO/9/ 2789/ Conf AQ;LKO
Long ~ad Druk . Diviglion
Hane 0 T & By Cavi, o India

116=., nizabod Road
Lucitnow.

To Do 16/9/69
Shri Sshab Singh
Ldroctouy
ony & reiia Division
Mloo of I X D, Covit, of India
19/16, .ubhash Merg Darya Guud
bigw Dulhio

Subse Flnanetel mf=aanavonont by Donuty Dfroctor.lucknoy.

Sir,
dingo my 0 ining ot Lucknow I huva boon vorbally roquesting tho
ot of rulos. At tinos

o Diroctorylucinow to worl: within the fruuowui
liko in tho wmutters of purcause of funsg ord coolers for Luchknow officy
he has bean vaory rigid st.at the rulese L.t whan i¢ comes to(@n hecount

Advancy  and othoy paymont. o2 ooy and scaf? aytistes in particulay
he Zs slways prepared to Jump the rules snd yegulacions. Although
verfous billo awounting ©o ¢ 8 1o 90 loes wore ¢leoared by me up t0
39/3/8),0n account advencaes and fow old payment of staffl actistes
remainced pending. The On account ndvunces operated after the Jjoining
of Dyo Directorjlucknow {c0. Lovcmbor 83 were oxamingd snd obsorvcilons
ware coiznunicoted to persons concorned. Copies of these observations
are oneclosed ror rondy rofurencle Case regerding the peyaent of old
dues w 5 s8lso submitted to ths hqrge Dolhi, 5%till the Dy.lirector LXO
kept on pros uris.ng me for sujustumcnt/muymont of bills in rosgoet of
On account sdvances till on,1Y o/E) vhen I was ulmost forced to procoed
on 1o1vee Copy of my e, pliciilon dt, 15/6/&) is enclogsad which 1o wulfe
vxplonutory. Tha Dy. Ulscctor,Li0 Lmmgdlaccly ael'cor gatting the churgo
of Lruvingy & Disbursing LU ficur woni wivh the spood of rocket to rylaaco
the payuents and cdjuse On Account Advances,ignoring all thy rules aad
rogulatlong,and Overruliling my obLsorvations/gll tha mouierse Some of the
cascs doserve £o bo byrought to your kind ddtic: vhich i aw doi@mgngs a
REDY hsas

responsible ond consclous Cuvie sorvent. AsS my appointmert as
consldus nyself 1o be dutybound to indorm you the

-

baen done by you, 1

lapses.

Treasury rules say that the D3O should excercisc * the same vigileon
Lo yitlg soending  Govte Moneyis o percon of ordinory prudence would
axcoreisg willy spunding hls o'n monay. .#s tnis fundemental rrinciple
uoes not aurear to have voan Yollowed vy the Dye Diractoygngohy'Ehe laps

~05 dosorve Lmaedisto utionilonle '
1o BAYINT OF % €4,000/e(HUP% '8 FIGHTY FOUR_THQISAND) i XTHOUT ANY [IHITG ST
N A RL P TS
A sum of B 84,000/« how bowdt "Ly, Jirgetorslucknow t. froducer,
Song & Lsems Division eoybhanga Cenure vide D.lvaft ho.OL/AIS 0452250 L.
Cl8/89 .. 84,000/ /«caverang lottor dée 15/5/¢3 ( photocony uncloucd
of Covio DProgrouivse
The emount in question was drown in anticipation of ganction £ron
song « Drama fostdval ot £UXGle Tl

the Minlstry for o thon proposad f '
15/6/82 tha gnnetion was not veedived ond honeo all othoer ?emgnq VRN
T QL ClY e vl

uore sont o raspoctlve entres but the demand dr £t for o
vithhold by mo o 1he Deruty Oirgctor,iucanow was verbally told th t in
gas0 the sanction for tho rrososed Yegtivel is not roceived within naxt

cayssn: oy tho dowend draft may be obtoinod by e-ncallution

<ev days the el ;
and tad @a0cy eesocitsd in o the Govte Accounte Whe Y. Jiroctor wos i
the Covernact

Tewovas roloctont o U0 so. JU owes impras ed up on hio th
Yowodey  Lu ot or dictiobutaon XKg churtty ona hongdnt Wil BO
LLghar Arpeadar L8 Ul naywent 15 paluessede HOLIVIP L Lye MIgolOT
1976 .2¢ She sunction fLor Fogtived av ool 13

84,000/« 13 (poducer,

L3 gvary

roldocsdd who payment on
o

has nov roechod £L11 duta and the payuwont of &
sarbhanpga hos nov nlwost bucans o flctituous payment, Thawo

11olinood of misuse~ of this amount st Dorshongle we.oiiy hoevo

. . —.C
bs VorLtiod - Gy znmposrancts oG4
189 -9

ey

-

.
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Tho monoy in question is %L1l lyiny ot Borbhenga. You may 1liko,Sir,
! to fnveuilgeto the uatier. ’

x. 2, PAYMUNT OF RS, &b,749/«is( FORTY FOUR THUUSAND SEViN HINDRZD FORTY
Qui ) OULY A3 ARUAARS OF BAY 90 T STAWE ARTIST: 3, fe

u A amcunt of & 4450« hau veon paid vido vouch.r Noe151/7/8)

(s 24,201/«) to Sh. CoBe Ccawumi,ita?l Artiste of Nainital snd vouchur

r w00 1.2/7/89(k20540/=) to Sh. Lehe RuYssSehe Darbhaiza being the paywont

' oY Arsears of lecge

o to some obgervations and for want of simnatures of AD(A) the

' case wag refforod to hars., The hgree. ruturned the £ile with somo

\ i A/c///oos@rVationse Ths 3¢ Ln question Lu linskeu for reudy rotoreucc, The -
A hypse ¢id not suthorise tho paymoat of ooiff ewount, Tho Austt, Director

“ (rdwn) oluo did not sign the wue und arawn stoiomuatioe

¢

Howaver tho by, viroctor,LKO for the rousons best hnown to him only
overruled every body from Aduwn, Of{icer to the Jircetor and bicko o en
“ the gtecl almirsh oI the Admn, Ofricer{on lcave), wool auvay the bLLllg
| lying in the alwmirah snd passcd thua por vavaeut.

- It moy bu pointed out ﬁhst the poymonts in quogtion portoined to
tho purded 1975( Gobe Golwami) & 99900 e eiie KOV ) Luylng thiy
period the powers of DAD0 ware with Acstte Dirceovor({Admn.) and thorefors

higs gignuturos on Due snd Draun 3¢ tomants, a corsuspondiing entry in

h the old record w.s a absoluty necessity. All this wes ignored by the

< ye «~irector,LKO and the biils wore pedzed for psywsnts by signing tha

: oven the old stateiwsnts. You may dindly like to ook {nto this matter,

h Jo PAYM<NT OF TRANSFOR_TA _BTlLLi= A frangfor TeAe. bill in rogpet of

She HeLe Kundu,AoDe Nainital wag pending in Lucknow office. lhis bill
. amounting 0 & 2472/= was gradiwys roturnsd to A.De Nofinltnl wlth the
5/c///

obiesrvetlons ws may be zoen in thu ¢nclosud latter. Under supplomentury
fuls 2(8) in c-se of vife the nocossery condition for zoiling trunafer
beagfivs 43 " rosiding vith". As the transfer clelim wau not tdthin
this rule the claim was r<jecied by Lo. Howsver the Dy. Director,LA0

! again o . errul.d and releaslad ?913 cywente 20 my mind 4t is a wrong
payaent. You may,. ir, 1! to UIBEINSTthe issue end £y up the raacons
biiity Yor this wronyg pay..cstie

\. 4, ON ACCOUNT ALVANC: RS. 50,000/« (BFIFTY THCUSAND JONLY IN Tl NI
N O _SHRT _oNo DI5Y PRUDUC % SaDO DaRua 10 e
X tn amount of & 1,21.7.89/- with an {n Account Advance of s 50000/«
P | . weg sanctioned by the hinistry for getiing up ox Capmp at rlahs Kumbh hal
tone !

o in Allahsbude Yha sunection accorded by ths ilinistry had &/5 heusds of
PCv AN axnonditures, with perhaps no permission to oxcecd evun tha houdwdag

[P0 Y ex2CNuiiLro. Inupitu of this nonrly double exnunditurc has been incurry
cmn gL Lo . [ty v.hlelo(TaxI) was hiroed for which no gsnncilon wno cccorded Ly the
Lo “inietyrs ... Uy. Dircctors at roglons Jdo not have vouvors for hiro of

' / Taxl. Une voucher awount-ing to ks 4150/- por?uinindjggﬂgnother On Acct
Advance ovpurated by She SeA. koy -Darphan, » wss alsoylinged with this

] - on Aceite Advancep o split up e oxcuss espandituro of thot on .ceott
- AdValicse ‘

h Inspite of all these the Dyo Diructor,LKO did not bother {o obtaj .
8 revi.ad ssnction fron the Mirtatry ond addusted tho uvn aceite Advunc
' by evarwling oven tho M nistrve

E e i

! Se ON_ACCOUNT_tDVANCHE R, _16,000%"0_SHRE RAM COPAL %, D, Ca LICHNG 1,
’ A gznetion or &5 20000/« with an 0a Acctte Advance ov 5 1G000/s w
. accordad by tTho Dirceetowry £or prupciation ol a nawv pley £AALYA DM by
Potas Clatro Jor produstion af Allohobude Acemrding <o cupoity the

| pluy was not preparad ana prosonied ot Allghabadgby DeiteTe Futsile . il
the full oxpenditure oi K 0udl/e hos boun boohed by s dititiug un vl
! uxpanditures Lrou othar On acciue advancus operoted by }mynaggdiuitgl
h Dazdoonze Luntrese saat Lo tooe aurprialag in this cohse Ls taw ww

y g T deae |

grtriitting a en82 for wavalldetio o caunction the [y. Lirecuiorplad
b

cortificd thut the production wus prorured and stoged et Allahobd,
|

- C-
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. Tho eano rogzarding 7 {ho mvn‘l.idmﬁﬂn of nontion 4n pundin ot hqrie
ﬂ and ML aun o oweriyial o Wy peottor cutpetadng £iates 4o that &
yuw ¢ fup ay Y LN oo tha eopoanddii e petnat Bhio pungtion
! S0 0VER Ao thaa O ‘3 U000 e sen neotat v iU ot by She How
Lz:;pal ond thora oo §afnss 1o ponding tlll ggoinst this un Acctie Adv,
- It io gurprlaing ‘.h Aothe Bye W mato‘* L0 bhas linkcd voucher vorth
‘ | fis als%jg azeingy this gonetion snd wbu«.mted then o hysse for oxepast
faste gencuion, Tatuo vouchor sro aav‘.ouslfr £f 6Ot 0%N0% On ACCtl, &
| Advenecas ond cpposr "0 hova beon lintted withiy Chis vido splitting up
vho uxpondfwre, Tals Lo roguired <o be inves tfg.n.ede

- Go ON ACCTTo ADVANCE OF 7 §8000/= 70 SHRI Helle SXNGH?UQCEDAREHANGA
| FORBIOGRARL AT, *-L,P‘m-. oty TN ATH R 1,
An pmount of § 20000/« with aa Oa Acatte Advoneo of N 96000/ e
vao sanctioncd by the Diygetor lur ayranglug progromuod alt Supoul Hole
I Ln B.aam Tho ommendrifwro dncurscd agesingt this conctich wad Buen LORD
thon the senetionsd ameunde Walify wvbaﬁ"‘mng o ¢sgg for rovelidation
<y ox Sanction tha Dyo u‘.r\,auoz‘gmu LluJ howavor cortalicd thut tha expondd
' ture Lo within tha cunotlon, ofs £ ds pondivnz at horse Uno cortifd
suta sveerded by dm Dyo L)&rﬁowmbmknow R tmully vroag and agodn
I Shil o g enno uf SplTGuiar vy o cwaoindt ggzca Fascecopses of ono
< 7/6/ 1% Cor cud u..“m .,mbin*rs Lre sm..o e "‘TT'Eu OV iho czucu8 exponditura,
" Hoane may hovs ©o iavostigeto this C0Gue

7o ON ACCTT. ADVINCZ OF K 20000/- IN RZSPECT OF SHe S.Ko ROY,

| STARE ARTISTS DABUANCA.

; An gmount of & 20000/- with cn On Acctto of s ‘36060/9 was

| pangtionsd by tha Vircctor Loy proaroungs by arbhangq Teoupo ot
Allchobec Kunbh Helse Tho expondiivye tore ez thra tho sonetioncd

I coount  has beon fncurred azainut this senctfon olse wad ono bill
sounting vo L 115C/» hasg booa linkcd with tho zenetion at Sle HoeObe
Tho cortificete :furnishycz by tho Ly, Direeto.,;LXO that the oxpondlture

" Lo vithin the amcu..on iy thersfora wronge XU oy dbe rointed out thoat
wvhils dasuing ho sanevion  the DHMCLOP, had opp”ov‘.d tho headwlico

i crpondature  but in all ..Am casus{iive caaes) the Dy, L2 ctorgLi
omr"“uiod the Dircctoy and Sswicd opou cougiions withouy wxvﬁ. 7 hosds

N +ho oxpcndﬁ...ume momby puving awey 0 Che incaiucay fhinx S0t
“ cﬂc's to Lenupulato tha things, ceud thu undue sud vnpregudonted hagto
> awm by <tho Dye Divoetor,Lid (n zottling much coreg Las Lefy bohind
sy . en tdve of doubls

;I‘W‘! ar ¢hn partod the Dy Yirector,LR0O wmiﬁm Teaping And
1 Mashugs: *53‘ “A Tl ’l-. M ad apvoded BV oo, Ay f.' ugl xu‘f}
0 ,;u.mai,fw Lige of drre k;uiur Lo atd Jx e dai:::-;lca voithoctdeon A0
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DOWiG. 4/ 1/eu/Conli/ a0/ Lh0O |
sony and Jrima Livision L
Bin.ol 1 « 1, Govt of indie o

diiep, Fpiznnau Aoad
Lucinowe
w3 S02/90

To

shel kirpe Ssper,
Jlrsctor,

Sotiey éna brewas Sivislon
wow Delhi. .

S5ub : ~ Fipnanclel mismsnsgement by Ly. Jirector, Lucanow
snd finsncisl ir-egul:rity raounting to
plspnbreorietion of uevi, monsye

Respected &lr,

ng for your rendy rere=rence c~~les of my

I am enclov’
\v"s

letters of evsn numbers deted 46/9/¢Y9 on tha suble
mentlioned above. .

Perheps due to retlirement ct tho Jolnt Dirsctor snd
change 1n tho posting ol the wirector, thw rocve lsuucs
neve remadned unattended st -the dogursg. I sm therefore

sein toy vouse wnswers Into your Ll notice #s e cowsclous
orricar ana hope tuat sowe actlon will be taltcue

1 know that you arc alruady hrpd yregsod due to
preengegetents bul the sbove un tlers :re plso 0 egual
importauscu and nved your urgent ettontion. ‘

1 understend that sowe changes in the postiugs of
3 8L LQrsey

fdninistroetive ftlers sroe beluy conbusp ¥
rerneLs ofroring me 8 postin, ot o ive.o, "7 Ce liKu
Cricutta, uhould this hsprers it mesnns pict. otion to o
wrongltul person atud pundsumat Lo #n honwst sta udt,;-boun
olricerse IT at all I nm to pe shifted from Lucancw Le,wy
enly cholge will oe shopsl. I wign tnst my informelion 1s
wrony tud pope thal wlee ¢nuasel will proveil «U Lho [yt

‘ In the end I beg your Leraon for hsving bcthered you
so much =nu once sg8in convey ny pest wishes ror tng
New YGE :
Inanking you.
with kKipo ro-ore s,
. Yourg {elthfully
v ) ’\f’
( L:?I}\ Y H"‘ L}:ﬁ’ﬁ‘/ﬂdl ) ]

dapdnlstreiive.  CLtiger.

Cory tois
shrl nJ.preroc, Ly birccter {(B)yioug & Dros
inision ﬁtr:;5 IPINE Jelady | eeeil 7 g Z
i 4 {
J;i.- )3’“ é"‘-flai ]
4? | ‘dm-nxbt"fh ve (fiLcers.
‘],9'8 "70
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The Director,

Song und Drnma vivision,
15/16, Subhash Marg,
varya Gen}

Hew Getntoaio00z.

( marouzh Propor Chaanul )

Subs~ Roouest Tor Gronsfor to honpl,
Sir,

Conscquent wnon 1y veputviation from desutation and
in complfunbu with your Opdey Nue £«22018/0/87oiduse . datud
de1le1088, ¥ fulned eo Aduinistr . tivo Ovrleor vi duwlilel 3 at
Hopional GLntvU Sewr ond Prama Dlvision, Lucknovs ~

* previcus occasion, I had submitted request
letter . .~Sting et Bhopal Ccatre of the Divisioa for the

folloving reasons ge

1 My physique hai further doteriorated and my Life
. is sugforing bedly due to hypertensica and high-
blood preosure. Physicien hes cdvised mo for

propir diot and to live uader proper iamily care.

2= My vlfe 18 omployeed ot Bhopal in Dte. of Industries,
Goveraw..¢ of Madhyo Pradeshe Hopr transryer to Luckaow
is not pousible gs theru is no office orf her Depart-
, ment in Ultar Pradesho 7T1us du. to my transfer
- she is gepaorated Irowm mes

3« I have two ghildren the eldest cae is the daughter.
- They are ni:osecutin:g thelr study at Bhopel azand they
"also require my presence at Bhopal. Basides I have
to £ind come negotictlion for the nmerricze of my ‘
daugh.or and in tnils connectlon my prescace in
Bhopal 18 ess.atlals _

The gbove problems hzve not only disturbed wy famlly
life by separation due to my posting et Lucknov but have
adversely efifscted my wife and childrca in weintaining their
dzy today life thore. Apert {rom that we hove to maintain
novy two esitoblishuent due L0 my posting ot Lucknove

In viev of nbove and 0ffice Memarcndum No. 23034/7/80w
Estt. dated 3-4--1986 regavding posting of husboad and wiio a%
the same station; ¥ au to requast you; honour 0 post me at
3hopal Centro of the bivision o that X couald liva o normal
life vith ny vife by easuring che edusctica nnd wulvare of
Ly children at Bhopal. I cu prepared even %0 forezo wy
¢ransfer bonerits in the evant of my posting av &uopal
Centre of the Divisione ,

In gnticipation of yo"r kind order

yours faithfully, j%
7-C- r s

Dated: 28.3.198 (P
1‘ 9 *('r% L/Q,L.)":?
. ( G.K. Nagchandli )

Vﬁ&dministrative Officir
song & Drama Division
7’9 950 Luc<niWe

T
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SLALE SXPRISS o RHUHGRAM

. SARI KRIPA S$AGAR )
/ DIRECOR

SONG ANJ DRAMA DIVISION
15/16 SUBHASH VARG
DARYA GANJ

Nl DELMHI

REFEANC L MY. LETTER OF 4TH INSTANT SURPAISKD TO Sius
TAANS il ORDER OF ADWINISTHATIVE OFFICERSNOT CIONSIODEAING
MY CASn FIXR PUSTING AT BHOPAL INSPITE OF RuPuATuD REQUESTS

(.) KSINDLY RECONSIVER THE INJUSTICE DON&

THAHY

No, A=12012/2/88/3&0/ LKO
gong and Vruma JHivision
Ministry of Information and Broadecasting

Government of India
Sy

116-A, Paizabad Road,
O Lucknow=-226007

h Dated; 5-2-1980

Cow Yy post in conflrmation to Shri'Kripa Sazar,
birector, ‘Song and Drama Divislon, lo/lG, Subhash hum,

Jarya Ganl, New UelhlellO002.
o

.. - [,C’ ( GoX. Nagchundd )
v

Admindistruacive QJriliceor

~8-8%
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ANNEXURE A-/2-

REC
JaSainbate
Confidential

NO+A0/1/1X0/Cont,
Sony; and Drame Division
Hinistey oy Ioformition and Nroededsting

- 116-4, Falzabad Roed,
Lugknow

. April 4, 1990
To, .

Shri R.K. Hraroo

Doputy Director_ (P&C),

Song_ard Drant Division,

New Dellrd.,

Subes Complaint regarding payments of Ragistered
Parties on alleged forpged certificatese.

Sir,

Kindly rafer to the eonplaint of Shri R.De.
Shukla, resident of Nirala Napgar, Lucknow on tho
subject mentioned &bove, & copy of whleh was @also -
marized by hnim tc the Administretive Officer, Song &nd
Drusa Division, Lucknowe.

Inthis connuetion & note was put up to
the Deputy Viractor (LKO) on 30.3,'90s A copy of
the sald note 1s enelosed for your ready reference.

The Dy.Dixectcr (1LXC) tas not so far taken
ony note of the 40's note dated 303.'90 or atleast
the A0 1s not cware of any aection takens Under the-
clirocumstances the matter 18 being referrad to you
for action Gs nay be deemed fit,.

The watters relating to the party of
Skri Harbans Jaiswal, Suxvesh Kala hangam and to somo
“extant that of Hrs. Chopra &pps0rs tc Le correct and
sone action is, therefo;a, required to be takene.

Y

L Yours fai hfully,

: (GoKo Nagchﬂn L;/
" Mudnistrative (L ar

—7 .
(5
Ol

n9-9 %

With thﬂnks.

Encles ons
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ANNEXURE A-/3

) ‘ ’ /
B0 AT BXPRESS TELAGRAY W

Ro.K. BRAROO

DEPUTY DIRECTOR P & C

SONG DRAMA DIVISIOM

15/16 SUBHASH ARG ’
DARYA GANJ : ‘
UEY DELHI

. REPEREGCE AUMINISTRATIVE OvPICER CONPIDENTIAL
LETTER OF POURTH APRIL REGARDING COMPLAINT OF
REGISTERED PARTIED (3) REQUEST KINDLY ISSUE

 QRDLAS (.) PARTIES PAYMENYS HELD UP PRESSING (.)
DETAT, POLLOYS

ADMINISTRATIVE OFFICER

NI | Yoo /1 0/ =/ 4O Cage gy T,
: Bong & Drama Divisica QL
iine Of JiB, QGoVie -OF India :

116-4, Falzabad Road

Lucknowve

' | Dated:- 24/5/90
Post copy in confirmation to Sli« ReX. Brarco,Dy. Director(Pig)
and Acting Dircctor Songz & Drama Division,New Delhi for inform
ation and necessary action. {he photocopy of Administrative =
Otfficer Lucknowuis confidential letter No. AQ/OL/LKD dated <4/4/
1990 along with enclosure is submitted herewith for ready
reforence. The note is selfuoxplanatory end wad submitted to
Dy. Director;Lucknow on 30/3/20 pad is 8%ill with hiw ( Shrl
H.Po Solanky Yo L8 the relcase of peyuent to {ive Private Regd
Parties in the absenco of clear orders cn the sald note 18
likely .to create problems for the Administrative 0fficer him
selfy, It is requested that the orders (Q0J on the cass moy
please be passed al your earlieste.

o pee—

t
¥

—7

2] -

( G.K, Yogchaddi )
Adminisicrative gfficer.

/RG/ 7C/ DA

2999,
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27.07. 1990 &T &t o¢ ab aTo -7 T&IT6 3.8.90 &1 g
EFT & Tomd TXT HTUT 30T JaTT Tﬂ“ﬁ GETATY ¢ GETTT
ATHAT AT ¥ garevT &7 87 T Y 3 o5 fuTre

loe 7. 90 &7 gfafafu 3w go fecowTT wrmy 2

ITIT GagT GATg enTeTY o &ig ar=gaT 9T du
FeT &l

TGHTE 14 7. 90 &) JWAT faaTer 3w 93T & &5 Yoo
% aTY 3 gEAr faayTe oF o fudr T OT1 $HY @ @ el
gfa @emq & 9t doy 87 feafd o Foed @t 2

qg FAT ww & T ouTe o 90 § dule qal e
ardgy srdfen AT TS &, @re Gfu cur wg 90 ¥ oTdyn
g 37 T Te JRT oTafen fud w0 W SiTdeT LT @
et g deH 21 G 99 90 & ff LTedenTIaTe eTdgnl
T aTded Toum myT ari @et gia g d |
) asfT el o $it TG gledT & 530TR guTa A%
:a Cid Y TTTe Tedi STUT 31 3 &8 a0 Bl o S el o9,

T et g '




| D

—2—.

b

T A godto i I WY ST U9, R dad A9 T
Gl ¥Fg, CRFG Soo TINT GnT W, FEAP TG Add THHIS
T W AR @ WITH ATE ATd 90 o §F 90 T Havy
e T ST Y o aTeoT g8 & ur fe T
e TeTya gred gdT off 5 ¥ o GTdgH A&7 va GUT WA

guTeT o=/ fa gegn ovh 21 eTdgal U a0 aaTeTe
ST quT gfcar «a¢ & erdgh &7 T 39 TheTad or 9
HT uTl  TiTeTya aTH-Ta gura & 97 & e W7 73 o7

o quT oifaiT ga oTaTad oF &7 T o471 39 geeoT ¥
ftq 1 7 @uT §o Gol & woTa e W forew geT

s EqTaTTls 81 9 Tudd v 9UAT 34 STATA & U
U5 GEuT Til/1/6V/6T=0T T6ATE 4o be 1990 G4T ATV TGATS
2U. 5. 90 T u@aTed &¥ & 5TT% T § 3T TW@T ¢TI ¢Osy
ITEIT Thed a¢ gumefse sigem=Y ¥ &al & Far e Tadl
gT &l & U6 oefwTe § Y69 vd Y@r avarem § fRAeSYTA
eg e & |

Vel th eTaIed & gYTTd e afuerY @ ¢ivTa

FTTG 9199 «T 949 & &8 o1d gAToT AT The ®¥We¥ a7ar &1
FIITA & s&d § QT oT9e JfmT &1 gareT oFf aia]
G & Tt &% @' &o0 &1 gATYT OF a1 oTdgH sear arel
GTE@ETRY ol §AT &TaT & ST AfweTyT gurory & dwsT fedic
5T 3T &uT 2 3% 3w gyraTe afierey wY guTeT o
8 ¥ Tow sTed FET I a8 81 g€ srd ab ooflga &d el
AT aacT ¥ AN fo frrerad Rl of of ¥ R g ot
¥ T 30 {HeTTe ¥ Gy & oXaTY @R @ T axdy W TeATe
2125, 90 & GTATY TEVT @A F SR ¥ &7 Goilga gl &
FaTHT @r GTUTad A ATAT $96 6TAgR] § gurTe &Y a1 TH

, war 21 ¥ @il ¥ ¥aw qd fRariea owg ox e fwear € oY
gg dT dde aTdguT & yuTR § T WTdgE HEITT &g |

/CGQ /gw ~—=3/-

280 %

i




46

. W,

BEFORE THE CEATRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH

LUCKTON
Original Application o, of 1990
G.K,Nagchandi
cee Appli cant
Versus

Unicn of India and others,

+e«+.RespoOndents,

NULIEXURE NO4 217

CONFIDENTIAL

H0,R=~11012/7/9 OrsS&D/1KO

August 3,1990

To ,

The Director,

song and Dreama Division,

16/16,Subhash rliarg,

Darya Ganj,

New Delhi~110002
Sir,

The day i.2.21st May, 1990 I had taken

over Lucknow Region and immediately I proceeded to
Varanasi to inspect/surprise check of the U,P.& Bihar

troupe staticned at Patna on tour to Varanasi,

Just to avoid any misunderstanding between
the Pvt.Regd.Parties and this office, I started
discouraging the parties tc visit this office quite
often only for allotment of progrzmmes and clearing
off scme of the ocutstanding correct and incorrect bills,
Inspite of my severzal repcated requests tc scme of
the Pvt. Regd. Party leaders to discuss about the
programme inprovement and show me the programme
packets as being presented in the field till date

no party leader has come forward to discuss the

programme inmprovement and showing me some of their
representative iteans being presented in the field.

- C
{g 7/i7l I do nov nmest any party leader without prior ggpoint-

0 Q‘qh
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ment for vhich they have made a big issue and are
out to malign and bring disrupute to this world's
most unique am::l powerful live media office by their
pressure and tatling tactics tc get the programmes

allotted scme how or other-by hook or by crook.

I,being the Regional Deputy Director
incharge for entire J.P.and Bihar, will certainly
¢emand from those so called Pvt.Regd.Parties vho
are holding this office at ransome to show me their
standa/rd of programmes. ifhat to speak of myself,
even any level officer of Govt. of India can not
dare to drain out the public money in the name of

such programmes.

I have strong contzntion and am fully
convinced, after a careful irvestigation,cbservation
and discussions with differeat zgencies like DFP,
that they are putting very sub-stzndard programme
and do not perform with full tzam(as presented at

the time of screening).

Scme of the Pvt.,Regd.Parties ccmbined
together have started a deep routed conspiracy
against this office specially acainst myself and
the Administracive Cfficer, in the name of "Curruption®,
“hen I came to know apboat this aspect I immediately
tcld scme of the accusers to give in writing any of

their g¢grievneces against any of our officers and till

date I have reccived none,

The situation is fluide and almost zvery day 1 am
subjact of hurilizticn and embarracment due to the

rasty and vatruthil acllitede of sore of e oozl

0. D ;i{‘)
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BEFORE THE CENTRAL ACMINISTRATIVE TRIBUNAL,CIRCUIT BENCH

LUCK O e
Original Application Jo, of 1990
G.K .Nagclh andi
sece Applicant
Versus

Union of India and others,

++RespoOndents,

ATEXURE NQOgy 217

CONFIDEITIAL

710, R~11012/7/9 ORsS&D/LKO

August 3,1990

The2 Director,

song and Drama Division,

Darya Ganj,

New Delhi-~110002
Sir,

The day i.e.21st day,1990 I had taken

over Lucknow Region and icmediately I proceeded to
Varanasi to inspect/surprise check of the U,P.& Bihar

troupe staticned at Patna on tour to Varanasi,

Just to avoid any misunderstanding between
the Pvt.Regd.Parties end this of{ice, I started
discouraging the parties to visit this office guite
often only for allotment of programmes and clearing
off{ scme of the outstanding correct and incorrect bills,
Inspite of my severzal repeated requests to scme of
the Pvt, Regd. Party leaders to discuss about the
programme.imprOvement and show me the programme
pacikets as being presented in the field till date
no party leader has come forward to discuss the
programme inprovement and showing me some of their
representative items being presented in the field.

-T
é 7/( [, I 40 aot wmeet wny party leader withcout pricr gppointe-
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ment for which they have made a big issue and are
out to malign and bring disrupute to this world's
most unique and powerful live media office by thelr
pressurc and tatling tactics tc get the programmes

allotted scme how or other-by hook or by crook.

I,being the Regicnal Deputy Director
incharge for entire U.P.and Bihar, will certainly
demand from those so c¢alled Pvt.Regd.Parties who
are holding this office at ranscme to show me their
standa;d of precrammes, ‘that to speak of myself,
even any level officer of Govt., 0of India can not
dare to drain out the public money in the name of

such programes,

I have strong contention and am fully
convinced, after a careful investigation,cbservation
and discussions with difierent agencies like DFP,
that they are putting very sub=stendard programme
and do not perform vith full tzam(as presented at

the time of screening).

some of the Pvit.,Regd.Parties ccmbined
together have started a desp routed conspiracy
againgt this office specially acainst myself and
the Administracive Cfticer, in the name of "Curruption®,
‘hen I came to know about this aspect I immediztely
tcld scme of the accusers to give in writing any of
their grie&nces against any of our officers and till

date I have rectived none,

3

The situation is fluide and almost zvery day I aa
subject of humilisticn and embarracment due to {he

rasty and vntrvchinl ceiitade of come of (o o=zl

0. 990
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Joarnalist in connivance with scme of ocur disgruntled
t.Regd.Party leadors and it is quite evident frem
the Newspapers trey they have(Journalists)blown out
¢f no proporticn, Cnly 10-i3 disgruntled artists
with a big banner came t0 denonstrate before this
Regional Centre and the paper uus they were more
than 100(Pvt.Parties), I have the authentication

and am sending the photographs vhich will speak itself,

I vill be the last person to budge
frcm my genuine richt to see their performance and
improve upon ‘t. But they are avoiding it on one
pretext or the cther, Till they are able t¢ show ne
theirprogramme, I will not allot even a single
programme to them, I advise the Hdgrs to remain
nutral but be vigilant about the entire fluide situation,
I will ceal the situation with iron hand and for wvhich
theidgrs must have scme confidence in me, They have,
in their interview o the press vowed that till the
Regional Deputy Director and Administrative Ofiicer

are not treansfcrred from this Region they will continue

their stire, Scme 0f the Pvt.Regd.Party leaders are
pulling strings in a big way. As usual these tactits

will not deter the Regional Deputy Director from his

stand.
This is for yocur only kind information
please. Yours faithfully,
S
CTelS )
“éﬁ?“ Rcgional Deputy Director

Ccpy to Shri 3,XK.Brarpo,Deputy Director(P&C),
Song end Drama Division,New Delhi for informaticzn.

—71.C- (B.P.Sinha)

/z \( Regional Deputy Director,
<

29870
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:}n e, Ced ol Aceminreh ~{~ ‘ '. . | 6% |
v mishachve, Tvibu g C ’
OA. No. o% IC{C?OM ,Cwvcuwd - Be\-\gh‘ ek

G.k. Nagc—kaﬁ&.\. v, | e Appllcant sf:\\c
Unin of India & ofiess o

‘L;;

-— RQSFOhc{w(_{
:aNuequE.Agkg

To

The Regional Deputy Director
- Souag & Drama Division

116~A, Falzabad Koad,

Luclkknow,

Subject:~ Representation against unwarrantable transfer.

Reforence t- Relleving order No. A.22013/1/90-Admn.I
¢ dnted 27/8/90.

8ir,

I am submitting herewlith a representation against
my transfer order which may please be forwarded to the
Director, Jong & Drama Division, Now Dulhl, under

intimation to me.

The handing-over and takinge-over of the charge
of the Lucknow will be done after the reply of the

representation is received from HQrs. Delhi.

Yours feaithfully
Encl: as above. ' ‘ /L\/ 7——7Z23
: ( Go Ko Nagchandi )

Dated s 27/8/90 Administrative Officer.
Sonz aud Orama Division,
' Lucknow,
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:l_'l.:s..ﬂ.a Pol zcbad Rde

- 7o LucKiiOwe
L}
f Pre Pele Uendl
o girectafg
x ' sony ¢ byeoa Divisian

hiﬂo Of I Fots B [
Govt. of Tndim

15/18,Subhasa Yavy

LoTyo Guaj,

flew belhio

* Subjeatse Ropresentation nzalast vavarrantablo-
troasiere

Sirg

I hava rceeived, wvith a rude shock, your ordeyr
Hoa A=22013/1/90=Ad-ne-Y dated 22/8/00 trcﬂsi‘cr“nz_,
" e from Lucknow to lindrusSe. fua this ocuacctien I i
subrltticyg the follovin: Cew linca fog your kind <
coasiderationse

4 . {1.) slnce ny joininz at Lucknow ca 26/12/1888 I hove
' beca ragueduing Lfor vrussfer to shopal undor the
gx'w:&.uia‘.:zs of vonertmeit of Povscuncl, tine of
Howe A alys odiice me..0psodan Noe &5604/7/8&&%%.
{A) dasoed 344780 zmicn Lays dova ¢ho poligy of
tho Govie wogmyulng poustiay o Husband ¢ Wife at
tho snns ﬂtuu}Qﬂo
(2) X jolumed tho pivision o,x. 10/G/68 Sluce thea for
{ nouts of tho povicd I romoi.ed cuyy foun ry £oally

{ due to posiiuyg av Putua,aﬂl.wur:?.,uelm Pu.au zad
b ‘ gquwohatl otce Vlion the vipucfers ¢ pos%inrn o
} the Adrinletyative 0flcerd wero receatly doac,

Ky caso uns not coadldercls Houeveyy ns the posting
ot Lucknow belar the ucarest .,'crt.m.x to Bhopal

was rvooroonebly couve. Lowt $0 nee I some hov -
cdjusted ot that times Sut the ord.r ..ac_mcstia
sroucforing we Jrod Lucskuow $0 Iadres lhas tolrd
sholtea Ly courldcic®e Hadyns is ont ouly €av "'!l.y
froa Bhopel but i v.ll olso have to Tfoes loaguglo
pud £o0d nroblans 4, nffooting L.{ varidng c:xﬂ.o:? Ca~
cye I 1ill muuly gubultt that this wauvaryantablo
treazfor order wmoy pleose ho ceagellede

Tho choxzo of Lucknow vwill be headed,covor

" ¢ ry requost 1s not coasddcred fovourablp. wlll they
.. ‘-1 1 gani.owing 50 fuvactlan ot Lucknou o3 Admlndotrative
Ofileero
Thonlelng youe .

(,‘}

XA
< M Ot lazohcnal )
Adinle Qfiicare
| 1(5* VL 8oi2 & Drass pavie,
| j'(LQ[‘OHO

Yours fait;hfuliy
Datnds 27/8/12C0

Lusiiove
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Ui of India & olhens
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3,1 Ue Ce;?vo& Aclom'im.istraive Tl bumal ,Crveuit Bonch Luch

O A. No. Oﬁ 1990

G.k. Nagehands , - - Applicamt-

Vs,
- Re&fxrnc{w(f
ANNEXURE A=20

feah Q@@ |
No. he 19012/2/88/S&D/LK0 - 29
Souy aud Drara Pivinieo.
CHide o I & @, Govt. 0 Indin

116-4, Faizabad Road,
Luctnove

To ‘ Doted 23/8/90

T™he Dirosotor,

song & Lrora Divlsima~
1b/l6, Subhash Marg
Darya Gan]

New Delhi.

\j

Sir,

Plegse find enclosed herevith a represeantation
alongwifh coveriny lette? submitted by Sh. G.K.-V
Nagehandd, kdministrativé Officer against his
tronsfer order vumber A, 22013/1/90-Admn.I dated
22/8/90 and subsequent reliovinz order vido No.

Ao 22013/1/90-Aarn.I dated 27/8/90.

Yours fuithfully

Encls as above. «///////

; ( B« P, Sinha )
Reglounl Dyl.Director.

Jony to Sh, .<, o ehouai,adeilictrative Of Micer,

#0%, (& Jrams Jiviclon,Luesaow with reference his

fenresentation dotou ’é‘{/é-"/f’ﬂ(\. /%?
. ‘ . (’\/\:9./
. - rLg) 07 #

( 3.¢s Sinha
/RG/ e ionnl uenuty Uiru\co;.



